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LOK SABHA

Monday, August 5, 2013/Sravana 14, 1935 (Saka)

The Lok Sabha met at Eleven of the Clock.

[Mapam SpPeAKER in the Chairl

NATIONAL ANTHEM

The National Anthem was played

11.01 hrs.
MEMBERS SWORN

[Translation]
MADAM SPEAKER: Secretary General.
SECRETARY GENERAL: Shri Prabhunath Singh.

SHRI PRABHUNATH SINGH (Maharajganj): Madam,
| had mentioned Bhojpuri in writing and | have got Hindi
written in it.

MADAM SPEAKER: You read in Hindi.

SHRI PRABHUNATH SINGH: | will read in Hindi,
| can read in Hindi, but you tell us that Bhojpuri should
be included in Eighth Schedule.

[English]

Shri Prabhu Nath Singh Oath Hindi
(Maharajganj)
Shri Haribhai Chaudhary

(Banaskantha)

Oath Guijarati

Shri Vithalbhai Hansrajbhai Oath Hindi
Radadiya (Porbandar)

Shrimati Pratibha Singh (Mandi)  Oath English
Shri Prasun Banerjee (Howrah) Oath Bengali

11.10 hrs.

INTRODUCTION OF MINISTERS

[English]

THE PRIME MINISTER (DR. MANMOHAN SINGH):
Madam Speaker, with your permission, | wish to introduce
to you and, through you, to this august House my
colleagues who have recently been inducted into the

Council of Ministers.
Cabinet Ministers

Shri Sis Ram Ola

Shri Oscar Fernandes

Dr. Girija Vyas

Dr. K.S. Rao
Ministers of State

Shri Manikrao Hodlya
Gavit

Shrimati Santosh
Chowdhary

Dr. E.M. Sudarsana
Natchiappan

Shri Jesudasu Seelam

11.13 hrs.

Minister of Labour and
Employment

Minister of Road Transport
and Highways

Minister of Housing and
Urban Poverty Alleviation

Minister of Textiles

Minister of State in the
Ministry of Social Justice
and Empowerment

Minister of State in the
Ministry of Health and
Family Welfare

Minister of State in the
Ministry of Commerce and
Industry

Minister of State in the
Ministry of Finance

OBITUARY REFERENCES

[Translation]

MADAM SPEAKER: Hon’ble Members, | have to
inform the House of the sad demise of thirteen former



3 Obituary References

Members, Sarvashri Birendra Prasad, Mahendra Karma,
Lonappan Nambadan, Vidyacharan Shukla, N. Dennis,
Dinkar Balu Patil, Dr. Chandra Shekhar Verma, Shri
Subhash Yadav, Smt. Bhavna Devraj Chikhalia, Sarvashri
Harisinh Chavda, Samar Mukherjee, Khurshid Alam Khan
and Arun Kumar Nehru.

Shri Birendra Prasad was a member of Sixth Lok
Sabha representing the Nalanda Parliamentary
Constituency of Bihar. Shri Prasad was also a Member
of Bihar Legislative Assembly from 1972 to 1974. An
able parliamentarian, Shri Prasad served as Member of
Committee on Papers Laid on the Table.

Shri Birendra Prasad passed away on 11 January,
2013 at Patna at the age of 80.

Shri Mahendra Karma was a Member of the Eleventh
Lok Sabha from 1996 to 1997 representing the Bastar
Parliamentary Constituency of the then Madhya Pradesh.
Shri Karma was a Member of Madhya Pradesh and
Chhattisgarh Legislative Assemblies and also served as
Leader of the Opposition in Chhattisgarh Legislative
Assembly. He was a Minister in the Government of
Madhya Pradesh and Chhattisgarh.

Shri Mahendra Karma was killed on 25 May, 2013
in a naxal attack at Jiram Ghati in Bastar District of
Chhattisgarh at the age of 62.

Shri Lonappan Nambadan was a Member of
Fourteenth Lok Sabha from 2004 to 2009 representing
the Mukundapuram Parliamentary Constituency of Kerala.
Shri Nambadan was a Member of Kerala Legislative
Assembly for six terms from 1977 to 2001 and was
Minister of Transport and Minister of Housing in the
Government of Kerala. An able parliamentarian, Shri
Nambadan served as a Member of Standing Committee
on Water Resources and the Consultative Committee in
the Ministry of Heavy Industries and Public Enterprises.

Shri Lonappan Nambadan passed away on 5 June,
2013 in Edpally, Kerala at the age of 77.

Shri Vidyacharan Shukla was a Member of Lok
Sabha for eight terms. Shri Shukla was a Member from
Second to Fifth and Seventh to Tenth Lok Sabhas
representing Baloda Bazar, Mahasamund and Raipur
Parliamentary Constituencies of the then Madhya Pradesh.

AUGUST 5, 2013
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A distinguished parliamentarian, Shri Shukla served as
Union Minister of Civil Supplies and Cooperation, External
Affairs and Water Resources and also held various
portfolios as Union Minister of State and Deputy Minister
in Government of India. He was a Member of Consultative
Committee of the Ministry of Human Resource
Development during Ninth Lok Sabha. A widely travelled
person, Shri Shukla represented India in the
Independence Celebrations of Botswana and Lesotho.
He presided over the Non-Aligned Movement Information
Ministers’ Conference in 1976.

Shri Vidyacharan Shukla was seriously injured in a
naxalite attack at Jairam Ghati in Bastar district and
succumbed to injuries on 11 June, 2013 in Gurgaon at
the age of 83.

Shri N. Dennis was a Member from Seventh to
Twelfth Lok Sabhas from 1980 to 1999 representing the
Nagercoil Parliamentary Constituency of Tamil Nadu. He
was also a Member of Tamil Nadu Legislative Assembly
from 1971 to 1976. An able parliamentarian, Shri Dennis
served as Member of several Committees including
Committee on Estimates, Committee on Petitions,
Committee on Home Affairs and Committee on External
Affairs. He was a Member of Consultative Committees of
the Ministries of Commerce, Industry, Food Processing
Industries, Agriculture and Communications.

Shri N. Dennis passed away on 21 June, 2013 at
Nagercoil, Tamil Nadu at the age of 84.

Shri Dinkar Balu Patil was a Member of Sixth and
Eighth Lok Sabhas from 1977 to 1979 and 1984 to 1989
respectively representing the Kulaba Parliamentary
Constituency of Maharashtra. Shri Patil was a Member of
Bombay Legislative Assembly in 1957 and of Maharashtra
Legislative Assembly from 1962 to 1977 and 1980 to
1984. He served as Leader of Opposition in the
Maharashtra Legislative Assembly and was a Member of
several Committees in the Maharashtra Assembly. An
able parliamentarian, Shri Patil served as Member of
Committee on Estimates.

Shri Patil passed away on 24 June, 2013 and Panvel,
Maharashtra at the age of 87.

Dr. Chandra Shekhar Verma was a Member of
Eighth Lok Sabha from 1984 to 1989 representing the
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Khagaria Parliamentary Constituency of Bihar. An able
parliamentarian, he was a Member of Committee on
Papers Laid on the Table.

Dr. Verma passed away on 25 June, 2013 in Delhi
at the age of 72.

Shri Subhash Yadav was a Member of Seventh and
Eighth Lok Sabhas from 1980 to 1989 representing the
Khargone Parliamentary Constituency of Madhya Pradesh.
Shri Yadav was also a Member of Madhya Pradesh
Legislative Assembly for three terms. An able
parliamentarian, Shri Yadav served as Chairman of
Railway Convention Committee in 1985.

Shri Subhash Yadav passed away on 26 June, 2013
at New Delhi at the age of 67.

Smt. Bhavna Devraj Chikhalia was a Member of
Tenth, Eleventh, Twelfth and Thirteenth Lok Sabhas from
1991 to 2004 representing the Junagarh Parliamentary
Constituency of Gujarat. An able parliamentarian, she
served as Union Minister of State in the Ministries of
Tourism and Culture and Parliamentary Affairs during
2003-2004. She was a Member of several Parliamentary
Committees including Committee on Science and
Technology, Environment and Forests, Subordinate
Legislation, Communications, Public Accounts and
Government Assurances and also served as the
Chairperson of Railway Convention Committee. She was
also a Member of Consultative Committees of the
Ministries of Environment and Forests and the Railways.

Smt. Bhavna Devraj Chikhalia passed away on 28
June, 2013 in Junagarh, Gujarat at the age of 58.

Shri Harisinh Chavda was a Member of Tenth and
Fourteenth Lok Sabhas from 1991 to 1996 and 2004 to
2009 respectively representing the Banaskantha
Parliamentary Constituency of Gujarat. Shri Chavda was
also a Member of Gujarat Legislative Assembly for two
terms from 1975 to 1985. An able parliamentarian, Shri
Chavda served as Member of Committee on Human
Resource Development and Committee on Absence of
Members from the sittings of the House.

Shri Harisinh Chavda passed away on 29 June,
2013 in Banaskantha, Gujarat at the age of 82.
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Shri Samar Mukherjee was a Member of Fifth, Sixth
and Seventh Lok Sabhas from 1971 to 1984 representing
the Howrah Parliamentary Constituency of West Bengal.
He was also a Member of Rajya Sabha for two terms
from 1986 to 1993. Shri Mukherjee was also a Member
of West Bengal Legislative Assembly from 1957 to 1962.
An able parliamentarian, veteran leader and freedom
fighter, Shri Mukherjee was a Member of General
Purposes Committee and Rules Committee.

Shri Samar Mukherjee passed away on 18 July,
2013 at Kolkata at the age of 99.

Shri Khurshid Alam Khan was a Member of Eighth
Lok Sabha representing Farrukhabad Parliamentary
Constituency of Uttar Pradesh. He was also a Member of
Rajya Sabha for two terms from 1974 to 1984. A
distinguished parliamentarian, he served as Union
Minister of State for Commerce, Textiles, Tourism and
Civil Aviation (Independent Charge) and External Affairs.
Shri Khan adorned the office of Governor of Goa from
1989 to 1991 and Governor of Karnataka from 1991 to
1999. During this period, he also held additional charge
of the States of Maharashtra and Kerala. He had an
abiding interest in education and served on the
Governing Body of Dr. Zakir Hussain Memorial College
and Chancellor of Jamia Millia Islamia University.

Shri Khurshid Alam Khan passed away on 20 July,
2013 at Delhi at the age of 94.

Shri Arun Kumar Nehru was a Member of Seventh,
Eighth and Ninth Lok Sabhas from 1980 to 1991
representing Rae Bareli and Bilhaur Parliamentary
Constituencies of Uttar Pradesh. A distinguished
parliamentarian, Shri Nehru served as Union Minister of
State for Energy and Home Affairs during 1984-85 and
1985-86 respectively. He was Union Minister for
Commerce and Industries during 1989-90. He was a
Member of Railway Convention Committee and also a
Member of Consultative Committees of the Ministries of
External Affairs and Science and Technology.

Shri Arun Kumar Nehru passed away on 25 July,
2013 at Gurgaon, Haryana at the age of 69.

We deeply mourn the loss of our former Members
and | am sure the House would join me in conveying our
condolences ato the bereaved families.
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Hon’ble Members, a catastrophe has struck in the
districts of Uttarakhand due to torrential rains, landslides
and flash flood in the month of June, 2013. In this
unprecedented natural calamity, a large number of people
have lost their lives, many have been injured and many
have gone missing. Besides, thousands of villagers have
been displaced from their homes. An Indian Air Force
helicopter engaged in rescue operations crashed on 25
June, 2013 leading to the loss of lives of five crew
members and fifteen others on board.

The House expresses its profound sorrow on the
loss of lives and property in Uttarakhand and conveys its
condolences to the bereaved families and wish the
injured a speedy recovery. The House salutes the brave
soldiers of Indian Army, Indian Air Force, Indo-Tibetan
Border Force, National Disaster Response Force, Border
Road Organization and personnel of several other
agencies engaged in relief work who displayed devotion
to their duty in such odd circumstances and others who
selflessly assisted in the rescue operations.

In a tragic incident, twenty eight persons including
senior political leaders were killed and thirty-six others
injured in a naxal attack in Bastar District of Chhattisgarh
on 25 May, 2013.

In a terrorist attack on an Army convoy eight Army
jawans were killed and nineteen others injured in
Srinagar on 24 June, 2013.

Six policemen including a Superintendent of Police
were killed at Dumka in Jharkhand on 2 July, 2013. This
House condemns such dastardly acts in the strongest
terms.

In a heart-rending incident, twenty three children and
a cook are reported to have died due to food poisoning
at a primary school in Saran district of Bihar on 16 July,
2013.

We are deeply grieved over rail accident near
Santiago de Compostela in Spain on 24 July, 2013. We
express our deepest condolences to the victims and their
families and wish the injured a speedy recovery.

Eleven school children are reported to have been
killed and twenty three others injured when a school bus
collided with a truck in Hanumangarh district of Rajasthan
on 30 July, 2018.
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About forty persons are reported to have drowned
when a Punjab Roadways bus fell into a canal near
Sirhind in Fatehgarh Sahib of Punjab on 1 August, 2013.

The House expresses its profound sorrow on these
tragedies and conveys its condolences to the bereaved
families. We also wish the injured a speedy recovery.

The Members then stood in silence for a short while.
[English]

MADAM SPEAKER: The House will now take up
Question Hour.

...(Interruptions)

SHRI BASU DEB ACHARIA (Bankura): Madam, | have
given notice for suspension of Question Hour.
...(Interruptions)

11.29 hrs.

At this stage, Shri M. Venugopala Reddy, Shri N.
Kristappa and some other hon. Members came
and stood on the floor near the Table.

...(Interruptions)
11.32 hrs.

At this stage, Shri Sansuma Khunggur Bwiswmuthiary
and some other hon. Members came and stood on
the floor near the Table.

...(Interruptions)

MADAM SPEAKER: What are you doing? Shri
Bwiswmuthiary, | will give you a chance in the ‘“Zero
Hour’. Please go back to your seat.

...(Interruptions)
[Translation]

MADAM SPEAKER: You please go and take your
respective seats. | shall accommodate you all during the
Zero Hour.

[English]

MADAM SPEAKER: | will give you a chance in the
‘Zero Hour'.

...(Interruptions)
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11.34 hrs.
ORAL ANSWER TO QUESTION
[English

MADAM SPEAKER: Now Q. No. 1, Shrimati Putul
Kumari.

Expressway Projects

+
1. SHRIMATI PUTUL KUMARI:
SHRI ARVIND KUMAR CHAUDHARY:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government has envisaged
development of expressways under Phase-VI of National
Highways Development Project;

(b) if so, the details thereof and the States/corridors
covered under the project;
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(c) whether the expressways constructed recently
have not been able to address the issue concerning
traffic congestion at toll plazas and if so, the reasons
therefor;

(d) whether the Government is contemplating any
scheme for construction of these expressways of
international standards; and

(e) if so, the details thereof and the timeframe fixed
for completion of the said expressway projects?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI SARVEY
SATYANARAYANA): (a) to (e) A statement is laid on the
Table of the House.

Statement

(@) and (b) Yes Madam. Cabinet Committee on
Economic Affairs in its meeting held on 2nd November,
2006 approved 1000 km of expressway on BOT basis
under NHDP Phase VI out of the following:

SI.No.  Corridors State Length (Km)
(i) Delhi-Chandigarh Delhi, Haryana, Punjab & Chandigarh (UT) 249 Kkm
(i)  Bangalore-Chennai Karnataka, Andhra Pradesh & Tamil Nadu 334 km
(iiiy  Delhi-daipur Delhi, Haryana & Rajasthan 261 km
(iv) Delhi-Meerut Uttar Pradesh 66 km
(v)  Kolkata-Dhanbad West Bengal, Jharkhand 277 Km
(vi) Delhi-Agra Delhi & Uttar Pradesh 200 km
(vii) Vadodra-Mumbai Gujarat & Maharashtra 400 km

(c) No Madam. There is no traffic congestion at toll
plazas of Ahmedabad-Vadodra Expressway, the only
expressway constructed by the Government, so far.

(d) and (e) Yes Madam. Government has assigned
the task of preparation of a suitable Manual for
Expressways to Indian Roads Congress. The time frame
for construction cannot be ascertained at this stage.

[Translation]

SHRIMATI PUTUL KUMARI: Madam, maintenance of
the road is not good, toll plazas remain crowded. This

issue has remained unsolved. What are the reason
therefor? ...(Interruptions)

[English]

SHRI SARVEY SATYANARAYANA: There has been
tremendous growth in ftraffic. The roads have been
widened to four lanes and in high density corridors to six
lanes. ...(Interruptions) Further widening beyond sixty
metres would involve large scale demolition of properties.
...(Interruptions) Inherent problems of existing roads such
as level intersections, roads passing through congested
areas, etc. may act as bottlenecks to the traffic and give

rise to accidents. ...(Interruptions)
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Therefore, expressways on entirely a new alignment
for high traffic density corridors are needed to facilitate
fast movement of commercial traffic and other road users.
...(Interruptions)

Due to very high capital cost involved in land
acquisition, costing Rs. 15 to Rs. 20 crore per km.;
construction cost of Rs. 30 to Rs. 40 crore per km.; large
scale land acquisition and requirement of environment
and forest clearances, wild life board clearances, coastal
regulation zone clearances from the respective authorities
on case to case basis, construction of expressways takes
considerable time for its implementation. ...(Interruptions)

Besides this, there is another Expressway, known as
Eastern Peripheral Expressway having a total cost of Rs.
2,700 crore approved by the PPPAC. It was bid out twice
without success. ...(Interruptions) There has been a general
perception that market has no appetite for such huge
projects. ...(Interruptions) However, based on feasibility
studies, it is now expected that the three Expressways,
that is, Vadodara-Mumbai, Delhi-Meerut and Bangalore-
Chennai may attract the investors. ...(Interruptions)

[Translation]

MADAM SPEAKER: Please take your seats. | will
give you a chance to speak during the Zero Hour.

...(Interruptions)
MADAM SPEAKER: Please go back to your seats.
...(Interruptions)

MADAM SPEAKER: Please go back to your seats.
All of you will be given a chance to speak during the
Zero Hour.

...(Interruptions)
[English]

MADAM SPEAKER: Shrimati Putul Kumari, your next
supplementary question please.

...(Interruptions)

MADAM SPEAKER: Hon. Members, | will give you a
chance during the ‘Zero Hour'.

...(Interruptions)
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[Translation]

SHRIMATI PUTUL KUMARI: Madam Speaker, | would
like to know from the Hon. Minister as to why the pace
of work of this project is very slow. ...(Interruptions) Further,
the target of constructing 1000 kms of road.
...(Interruptions) When will the said target be achieved
...(Interruptions) 1 would also like to know the length of
National Highway in terms of kilometers proposed to be
constructed in Bihar. ...(Interruptions)

[English]

SHRI SARVEY SATYANARAYANA: The main criterion
for selection of the expressway corridor will be the traffic
volume. The Vadodara-Mumbai corridor, which is of 400
kms. on National Highway 8, being the highest density
corridor, will be given the top most priority. ...(Interruptions)
The other high-density corridors are Delhi-Chandigarh
on National Highways 1 and 22; Bangalore-Chennai
corridor on National Highway 4; Delhi-Jaipur corridor on
National Highway 8; Delhi-Meerut corridor on National
Highway 68; Kolkata-Dhanbad corridor on National
Highway 2; and Delhi-Agra corridor on National Highway
2. ...(Interruptions) It was decided that the feasibility study
of the Vadodara-Mumbai corridor and pre-feasibility
studies for the other sections may be taken up.
...(Interruptions) The remaining 600 kms. will be selected
out of the routes identified above on the basis of traffic
volume. ...(Interruptions) A number of expressways with
access control are being planned. ...(Interruptions) The
cost of construction of an expressway is much higher
than that of a normal highway project due to substantial
additional structures and a very high land acquisition
cost because of it being a Greenfield alignment.
...(Interruptions) Hence, the user fee rate for expressway
should be more than that of a normal highways.
...(Interruptions)

Expressways being Greenfield projects need more
capital investment as compared to normal 4/6-lane
highway, therefore higher rate of user fee is required to
make project viable. ...(Interruptions)

In 2006, the Cabinet Committee on Economic Affairs
in its meeting held on 2nd November, 2006 approved
1000 km of Expressway on BOT basis under NHDP
Phase-VI out of the seven stretches which | have already
mentioned. ...(Interruptions)
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In addition to this, the Existing Expressway is this:
Ahmedabad-Vadodara Expressway is in the State of
Gujarat with a length of 93.30 km. which was completed
in June 2005 by the Government of India. ...(Interruptions)

The other expressway is the Eastern Peripheral
Expressway covering the States of Haryana and Uttar
Pradesh having a length of 135 km is under
implementation. ...(Interruptions)

In the meeting taken by the Prime Minister on 28th
June, 2013, a decision was taken that Vadodara-Mumbai
Expressway costing Rs. 25,000 crore would be
accelerated for award within the next six months.

MADAM SPEAKER: Shri Arvind Kumar Chaudhary—
not present.

[Translation]

SHRI ANURAG SINGH THAKUR: Madam Speaker,
the first question which Shrimati Putul Kumari asked has
not been replied to by the Hon. Minister ...(Interruptions)
Today, we find that work on National Highways has been
stopped in the entire country. ...(Interruptions) | would like
to ask only one question from the former Minister. He is
Minister now also. My question is, what is the length of
National Highways constructed during UPA-I and UPA-II
Government per day against the contracts awarded till
date. ...(Interruptions) Whether it is not a fact that the
construction work of National Highways has been
standstill for the last nine years. It is stopped everywhere
be it Jaipur Highway because the work there is held up.
This is the case with Delhi to Amritsar Highway and
Jalandhar highway also.

All the construction work of National Highways in my
Parliamentary Constituency is held up. Even the
maintenance work has come to a halt. | would request
the Hon’ble Minister to give a straight reply. How many
kilometers of Highways have been constructed per day
during the UPA-I and UPA-Il Government? ...(Interruptions)
Whether it is not a fact the Highway constructed by
Congress Government during its 50 years rule has much
less than what Vajpayeeji's Government constructed during
its rule of merely five years. What is the reason for
stopping the construction of National Highways
...(Interruptions) The manner in which contracts have been
awarded by this Government, it has led to hampering of
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construction of National Highways. The country wants an
answer to this. Repeated questions have been raised
about this everywhere, be it Bihar, Gujarat or Madhya
Pradesh. The National President of our party has said
that even Ghaziabad National Highway has not been
completed which is only some kilometers away from here.
Hon. Minister is requested to respond as to why
construction of National Highways has been stopped and
why they are not being constructed at the rate of 2 km
per day? ...(Interruptions)

SHRI SARVEY SATYANARAYANA: Madam, the Hon.
Member has asked about the National Highways? But
this question is not related to main question. If he wants
some information | will surely try to share it with him.

[English]

It will be placed in the House also if you so direct.
But even then, | would like to say that in the year 2012-
13, there was about 2844 km of construction by the
National Highways Authority of India. ...(Interruptions) This
is the highest ever lane constructed in any year.

[Translation]

...(Interruptions). If the Hon. Member wants to have the
information about the construction of roads during NDA
tenure and during UPA 1 and UPA 2, | will convey it to
him. But it is not concerned with the main question. It is
a separate question. You send separate question, | will
be ready to answer it.

[English]

SHRI S. SEMMALAI: | would like to state here that
the 12th Plan Working Committee on Central Road Sector
has suggested a few recommendations. | would like to
briefly state two salient points — firstly, the reduction on
rate of tolling after recovery of capital cost for public
funded projects or after expiry of the concession period
for private investment projects need to be reviewed;
secondly, the remittance from the toll receipts should be
entirely ploughed back and earmarked for maintenance
of National Highways. ...(Interruptions) This has also been
the suggestion from all the hon. Members. But no efforts
have since been taken to implement these suggestions
so far. May | request the hon. Minister to state when will
the Ministry going to implement the suggestions to
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improve the maintenance of National Highways?
...(Interruptions) Are there any constraints from private
players to execute these suggestions? ...(Interruptions)

SHRI SARVEY SATYANARAYANA: Madam, | would
like to state the reasons for slow implementation of
Expressways — firstly huge cost of projects — Rs. 5,000
to Rs. 25,000 crore depending on the project length; cost
for land acquisiton — Rs. 15 crore approximately per
km.; construction cost — Rs. 30 crore to Rs. 40 crore per
km.; secondly, Cabinet has approved implementation on
BOT (Toll) mode. After feasibility study, it has been found
that many projects are not viable on account of difficulties,
experience in respect of land acquisition very high
construction cost and environmental issues; thirdly, Eastern
Peripheral Expressway having a total project cost of Rs.
2,700 crore approved by PPPAC was bid out twice without
success. ...(Interruptions) There has been general
perception that market has no appetite for such huge
projects. ...(Interruptions) However, based on feasibility
studies, it is now expected that only three Expressways,
that is, Vadodara-Mumbai, Delhi-Meerut and Bangalore-
Chennai may attract the investors. ...(Interruptions)

Hon. Member have raised certain points, Madam,
those would be addressed separately. ...(Interruptions)

WRITTEN ANSWERS TO QUESTIONS
[English]
Uttarakhand Disaster

*2. SHRI M. KRISHNASSWAMY: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the recent calamity in Uttarakhand has
been termed by some environmentalists as a man-made
disaster;

(b) if so, the details thereof and the reasons therefor;
and

(c) the precautionary steps taken and proposed to
be taken by the Government to prevent/minimise losses
due to such disasters in future?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) and (b) The State of Uttarakhand
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experienced abnormally high rainfall between 15th and
17th June, 2013 that resulted in a number of landslides,
cloudbursts and flood events throughout the State. As
per information provided by Indian Meteorological
Department, rainfall in Uttarakhand during the period 1st
June—18th June, 2013 was 385.1 mm against normal
level of 71.83 mm, which was in excess by 440%. Heavy
precipitation augmented the river discharge and almost
all the major rivers crossed the danger level. This caused
severe damage to life and property in different parts of
the State. Some environmentalists have asserted that the
damage has been exacerated on account of undertaking
various development activities in the State without paying
due attention to environmental concerns.

(c) As regards the precautionary steps to address
the environmental concerns, the environment and forest
clearances for various developmental projects, including
those in the State of Uttarakhand, are granted after
following statutory procedures. The Environment Impact
Assessment (EIA) Notification, 2006 as amended from
time to time, prescribes the procedure to be adopted for
the grant of prior environment clearance (EC) in respect
of developmental projects or activities stated in the
Schedule to the Notification. Similarly, the diversion of
forest land for non-forest activities is only allowed as per
the provisions of the Forest (Conservation) Act, 1980 and
the rules framed thereunder.

In addition to the regular environment regulatory
regime, the Ministry of Environment & Forests has notified
vide S.0. No. 2930 (E) dated 18th December, 2012, the
entire watershed of about 100 kilometers stretch of the
river Bhagirathi from Gaumukh to Uttarkashi covering an
area of 4,179.59 square kilometres as Eco-sensitive Zone
thereby inter-alia prohibiting and regulating certain
activities within the Zone.

[Translation]
Allotment of Defence Land

*3. SHRIMATI ASHWAMEDH DEVI: Will the Minister
of DEFENCE be pleased to state:

(a) the details of the defence land under illegal
possession or encroachment and the steps taken by the
Government for removal of the encroachments;

(b) whether the Government has handed over 4.84
acres land in Jodhpur, reserved for Army, to private
developers;
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(c) if so, the details thereof including the basis on
which the said land has been handed over to the private
developers;

(d) whether any inquiry has been conducted into
the matter; and

(e) if so, the details of the outcome thereof and the
action taken by the Government in this regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) About 12364 acres of Defence land (as on 3.9.2012)
is under encroachment. Action for removal of
encroachment is taken under the provisions of Public
Premises (Eviction of Unauthorised Occupants) Act, 1971
as well as under the Cantonments Act, 2006. Detailed
instructions emphasizing the need for ensuring vigilance,
detection and prevention of new encroachments have
been issued by the Ministry.

(b) to (e) Defence land to Jodhpur measuring 4.84
acres was handed over to the Major Maharaja Hari Singh
Charitable Trust (MMHSCT) by the Local Military
Authorities on 23.8.2007. Enquiry by Army authorities
have prima facie revealed that Army Officers at Jodhpur
allegedly in collusion with Defence Estates Officials
illegally transferred above Defence land to benefit Major
Maharaja Hari Singh Charitable Trust. The matter has,
therefore, been referred to Central Bureau of Investigation
(CBI) for further investigation. CBI has filed a Preliminary
Enquiry (PE) in the case of 14.5.2013.

[English]
Conservation of Wetlands

*4. DR. THOKCHOM MEINYA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) the details of the wetlands identified under the
National Wetlands Conservation Programme, State-wise;

(b) whether the Government has taken any steps to
clean the Loktak lake of Manipur; and

(c) if so, the details thereof along with the funds
allocated and incurred for protection and conservation
of wetlands including Loktak lake so far?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) The Ministry has so far identified 115
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wetlands in 24 States and two Union Territories for
conservation and management under the National
Wetland Conservation Programme (NWCP). The State-
wise list of these wetlands is enclosed as Statement-I.

(b) Loktak lake in Manipur is among 115 identified
wetlands in the country and is a designated Ramsar
Site under the Ramsar Convention. For conservation
and management of Loktak lake, so far an amount of
Rs. 8.67 crore has been released by the Ministry as
grant assistance under NWCP and Rs. 300.62 crore have
been released by the Planning Commission under
Special Plan Assistance to the Government of Manipur.

(c) For protection and conservation of wetlands in
the country, including Loktak lake, so far funds amounting
to Rs. 126.40 crore have been released as grant
assistance under NWCP for undertaking activities like
research, survey & demarcation, catchment area
treatment, desilting & dredging, bio-fencing, fisheries
development, weed control, biodiversity conservation,
pollution abatement, education & awareness and
community participation, etc. Details of funds released so
far under the scheme are given in the enclosed Statement-
Il. Further, for effective conservation and management of
these wetlands, the Government has notified the Wetlands
(Conservation and Management) Rules in December,
2010.

Statement |

State-wise list of wetlands covered under National
Wetlands Conservation Programme

Sl. State/Union Sl. Wetland
No. Territory No.
1 2 3 4

1. Andhra Pradesh 1. Kolleru
2.  Assam 2. Deepar Beel

3. Urpad Beel

4.  Sone Beel
3. Bihar 5. Kabar

6. Barilla

7. Kusheshwar Asthan
Nalsarovar

4.  Guijarat 8.

9. Great Rann of Kachh
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1 2 3 4 1 2 3 4
10.  Thol Bird Sanctuary 38.  Gudavi Bird Sanctuary
11.  Khijadiya Bird 39. Bonal
Sanctuary .
40. Hidkal & Ghataprabha
12. Little Rann of Kachh .
41. Heggeri
13. Pariej .
42. Ranganthittu
14. Wadhwana
43. K.G. Koppa Wetland
15. Nanikakrad
10. Kerala 44. Ashtamudi
5. Haryana 16.  Sultanpur
45.  Sasthamkotta
17.  Bhindawas .
46. Kottuli
6. Himachal Pradesh 18. Renuka ,
47. Kadulandi
19. Pong Dam
48. Vembnad Kol
20. Chandratal
11. Madhya Pradesh 49. Barna
21. Rewalsar
50. Yashwant Sagar
22. Khajjiar .
51. Wetland of Ken River
7. Jammu & Kashmir 23. Waullar .
52. National Chambal
24,  Tso Morari Sanctuary
25.  Tisgul Tso & Chisul 53.  Ghatigaon
Marshes .
54. Ratapani
26. Hokersar
55. Denwa Tawa Wetland
27. Mansar-Surinsar )
56. Kanha Tiger Reserve
28. Ranjitsagar i
57. Pench Tiger Reserve
290. Pangong Tsar
58.  Sakhyasagar
30. Gharana o
50. Dihaila
31. Hygam )
60. Govindsagar
32. Mirgund )
61.  Sirpur
33.  Shalbugh o
12. Maharashtra 62. Ujni
34.  Chushul & Hanley )
63. Jayakawadi
8. Jharkhand 35. Udhwa
64. Nalganga Wetland
36. Tilaiya Dam .
13. Manipur 65. Loktak
9. Karnataka 37. Magadhi )
14. Meghalaya 66. Umiam Lake
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1 2 3 4 1 2 3 4
15. Mizoram 67. Tamdil 95. Semarai Lake
68. Palak 96. Nagaria Lake
16. Odisha 69. Chilka 97. Keetham Lake
70. Kuanria Wetland 98. Shekha Wetland
71.  Kanjia Wetland 99. Saman Bird Sanctuary
72. Daha Wetland 100.  Sarsai Nawar
73.  Anusupa 101. Patna Bird Sanctuary
17. Punjab 74. Harike 102. Chandotal
75. Ropar 103. Taal Bhaghel
76.  Kanjli 104. Taal Gambhirvan &
Taal Salona
77. Nangal
. 105. Aadi Jal Jeev Jheel
18. Rajasthan 78.  Sambhar
o . 23. Uttarakhand 106. Ban Ganga Jhilmil Tal
19.  Sikkim 79. Khechuperi Holy Lake
107. Asan
80. Tamze Wetland
24. West Bengal 108. East Kolkata Wetland
81. Tembao Wetland
Complex 109. Sunderbans
82. Phendang Wetland 110.  Ahiron Beel
Complex )
111. Rasik Beel
83.  Gurudokmar Wetland )
112.  Santragachi
84. Tsomgo Wetland \
113. Patlakhawa- Rasomati
20. Tamil Nadu 85. Point Calimere .
25. Chandigarh (UT) 114.  Sukhna
86.  Kaliveli )
26. Puducherry (UT) 115.  Ousteri Lake
87. Pallaikarni
Statement Il
21.  Tripura 88. Rudrasagar
. . Funds released so far under National Wetlands
89. Gumti Reservoir )
Conservation Programme
22. Uttar Pradesh. 90. Nawabganj
. Sl.No. State Amount released
91.  Sandi (in Rs. lakh)
92. Lakh Bahoshi
1 2 3
93.  Samaspur
1. Andhra Pradesh 249.56
94. Alwara Wetland
2. Assam 362.00
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1 2 3
3. Bihar 47.34
4. Gujarat 578.45
5. Haryana 210.15
6. Himachal Pradesh 550.22
7. Jammu & Kashmir 779.25
8. Karnataka 217.80
9. Kerala 280.19
10. Madhya Pradesh 544.33
11. Manipur 866.96
12. Mizoram 549.32
13. Odisha 1277.16
14. Punjab 923.43
15. Rajasthan 701.76
16. Sikkim 282.16
17. Tamil Nadu 940.39
18. Tripura 125.08
19. Uttar Pradesh 1013.16
20. Uttarakhand 44.73
21. West Bengal 1505.45
22. R&D, Mangroves 513.90
23. Others 77.57
Total 12640.36

Say Rs.126.40 crore

FDI Cap

*5. SHRI EKNATH MAHADEO GAIKWAD:
SHRI S. SEMMALAI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has relaxed or proposes
to relax Foreign Direct Investment (FDI) sectoral cap in
defence, telecom, civil aviation, petroleum and other
sectors;

to Questions 24

(b) if so, the details thereof along with its likely
impact on the Indian industries, sector-wise and also to
restrict current account deficit/depreciation of rupee;

(c) whether the Government has held consultations
with the industries/Ministries concerned particularly Home
Affairs and Defence to address the issue of security
concerns before relaxing the FDI norms;

(d) if so, the details thereof including the action
taken by the Government to address their concerns; and

(e) the other concrete measures taken by the
Government to boost FDI inflow into the country and the
quantum of funds expected to come after removing the
FDI cap in various sectors?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI ANAND SHARMA): (a) and (b) The Government
reviews the FDI policy on an ongoing basis, to ensure
that India remains an attractive & investor friendly
destination. In a recent review of the policy government
has amended the sectoral caps and/or entry routes in
some sectors viz. petroleum & natural gas; commodity
exchanges; power exchanges; stock exchanges,
depositories and clearing corporations; asset
reconstruction companies; credit information companies;
tea sector including tea plantations; single brand product
retail trading; test marketing; telecom services; courier
services and defence.

FDI directly supplements domestic capital, technology
and skills in the sectors of direct entry. It has indirect
multiplier effect on other related sectors also, and thereby
stimulates economic growth. FDI inflows also have a
positive impact on the current account balance.

(c) and (d) The Government has held consultations
with concerned Ministries including Ministry of Defence
and Ministry of Home Affairs to address the issues raised
by them including security related issues.

(e) Government plays an active role in the promotion
of investment in all sectors, through dissemination of
information on the investment climate and by advising
prospective investors about investment policies,
procedures and opportunities. International Cooperation
for investment partnerships is solicited both through
bilateral and multilateral arrangements. Government also
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coordinates investment promotion efforts with apex
industry associations, such as FICCI, Cll and ASSOCHAM,
both through bilateral and multilateral initiatives intended
to stimulate inflow of foreign direct investment into India.

Further, Government has set up ‘Invest India’, a joint
venture company between the Department of Industrial
Policy & Promotion and FICCI, as a not-for-profit, single
window facilitator, for prospective overseas investors and
to act as a structured mechanism to attract investment.

It is expected that the review of FDI policy would
boost investor confidence thereby stimulating FDI inflows
and contributing to accelerated economic growth. It is
however not possible to assess the exact quantum of
inflows as investment, including FDI is largely a matter
of private business decisions.

[Translation]
Landless Agricultural Labourers

*6. SHRI RAM SINGH KASWAN:
SHRI G.M. SIDDESHWARA:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the comparative increase in the number of
landless agricultural labourers/workers in the country
including Rajasthan during the last three years and the
current year State/UT/year-wise;

(b) the details of the schemes run by the Government
to provide social security to the landless agricultural
labourers and unorganised workers in the country
including the funds allotted for the purpose, State/UT-
wise; and

(c) the details of the other schemes being
implemented for the welfare and upliftment of such
workers along with the details of workers/labourers
benefited during the said period, State/UT-wise?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI SIS RAM OLA): (a) The information is being
collected from States and Union Territories (UTs).

(b) Central Government runs mainly three schemes,
namely, Rashtriya Swasthya Bima Yojana (RSBY), Aam

SRAVANA 14, 1935 (Saka)

to Questions 26

Admi Bima Yojana (AABY) and Indira Gandhi National
Old Age Pension Scheme (IGNOAP) under National Social
Assistance Programme for providing social security to
the landless agricultural labourers and unorganized
workers. An amount of Rs. 1053.64 crore has been
allotted to States under RSBY and Rs. 4,218.28 crore
under National Social Assistance Programme in the year
2012-13. Under AABY, an amount of Rs. 1,000 crore in
2007-08 and Rs. 1,000 crore again in year 2008-09 has
been released to Life Insurance Corporation of India. The
details of funds released to States and UTs under RSBY
and NSAP in the year 2012-13 are given in the enclosed
Statement-l. The brief details about these schemes are
given in the enclosed Statement-Il.

(c) Central Government is implementing number of
schemes for welfare and upliftment of such workers, the
most important being the Mahatma Gandhi National Rural
Employment Guarantee Act, 2005, which guarantees 100
days of wage employment in a financial year to a rural
household who volunteer to do unskilled manual work.
Number households benefited during last three years
under MGNREGA, State/UT-wise is given in the enclosed
Statement-lll. Similarly, under the Swarna Jayanti Gram
Swarojgar Yojana (SGSY), a large number of persons
have been benefited during last three years in various
States, details of which State-wise, year-wise are given
in the enclosed Statement-IV.

Statement |

Central fund allocation under RSBY and NSAP in

2012-13
(Rupees in crore)
Sl.No. Name of State RSBY NSAP
1 2 3 4
1. Andhra Pradesh 0.00 206.32
2. Arunachal Pradesh 2.43 4.20
3. Assam 6.78 109.53
4. Bihar 24518 498.38
5. Chandigarh 0.00 0.96




27 Written Answers AUGUST 5, 2013 to Questions 28
1 2 3 4 1 2 3 4
6. Chhattisgarh 37.60 127.84 31, Sikkim 0.00 236
7. Delni 3.86 20.25 32.  Andaman and Nicobar 0.00 1.16
8.  Goa 0.00 2.92 Islands
9 Gujarat 53.49 113.08 33. Daman and Diu 0.00 0.22
10. Haryana 18.23 43.86 34. Dadra & Nagar Haveli 0.00 1.36
11. Himachal Pradesh 10.53 15.34 35. Lakshadweep 0.00 0.14
12. Jammu and Kashmir 1.16 18.15 Total 1053.64  4218.28
13. Jharkhand 56.68 170.24 Statement Il
14, Karnataka 45.14 198.04 Brief details about RSBY, AABY and IGNOAP
Schemes
15. Kerala 118.57 91.64
(i) Under Rashtriya Swasthya Bima Yojana (RSBY)
16. Madhya Pradesh 0.05 298.86 .
smart card based cashless health insurance cover
17. Maharashtra 35.02 438.66 of Rs. 30,000/- per annum is provided to maximum
of five members in a family. The scheme is
18. Manipur 3.37 8.78 presently being implemented in 28 States/Union
Territories and more than 3.56 crore smart cards
19. Meghalaya 2.27 10.62 have been issued as on 31st July, 2013.
20. Mi 5.39 3.90
zoram (i) The Aam Admi Bima Yojana (AABY) was launched
o9, Nagaland 6.33 6.32 on 2nd October, 2007. Insurance cover to the
head of family or one earning member of rural
22, Odisha 76.53 272.56 landless households is provided upto the limits
indicated below:
23. Puducherry 0.29 2.91
) (a) Rs. 30000/- in case of natural death;
24, Punjab 8.88 34.04
o5 Rajasthan 376 157 48 (b) Rs. 75000/- for accidental death;
26 Tamil Nadu 0.00 249.08 (c) Rs. 75000/~ for total permanent disability;
57 Tripura 39.78 21.40 (d) Rs. 37500/- for partial permanent disability.
o8. Uttar Pradesh 64.44 748.14 (iii) Under Indira Gandhi National Old Age Pension
Scheme (IGNOAP), persons belonging to Below
29. Uttarakhand 9.05 48.06 Poverty Line and having age more than 60 years
get Rs. 200 per month. Persons having age more
30. West Bengal 214.93 291.28

than 80 years however get Rs. 500 per month
under the scheme.
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Statement Il
Number of Households provided employment under MGNREGA during last 3 years
Sl.No. Name of State/UT 2010-11 2011-12 2012-13
1 2 3 4 5
1. Andhra Pradesh 62,00,423 49,98,016 57,88,143
2. Arunachal Pradesh 1,34,527 4,443 1,06,632
3. Assam 17,98,372 13,49,078 12,34,827
4. Bihar 47,38,464 17,69,469 20,683,527
5. Chhattisgarh 24,85,581 27,25,027 26,36,828
6. Goa 13,897 11,167 4,987
7. Gujarat 10,96,223 8,22,080 6,81,010
8. Haryana 2,35,281 2,77,748 2,93,939
9. Himachal Pradesh 4,44,247 5,05,467 5,13,304
10. Jammu & Kashmir 4,92 277 4,31,152 6,28,769
11. Jharkhand 19,87,360 15,74,657 14,15,171
12. Karnataka 22,24,468 16,52,116 13,37,902
13. Kerala 11,75,816 14,16,441 15,26,277
14. Madhya Pradesh 44,07,643 38,79,959 34,75,778
15. Maharashtra 451,169 15,04,521 15,97,265
16. Manipur 4,33,856 3,566,264 4,55,513
17. Meghalaya 3,46,149 3,35,182 3,29,188
18. Mizoram 1,70,894 1,68,711 1,74,884
19. Nagaland 3,560,815 3,72,849 3,86,519
20. Odisha 20,04,815 13,78,597 15,99,276
21. Puducherry 38,118 42,546 41,286
22. Punjab 2,78,134 2,45,453 2,40,191
23. Rajasthan 58,59,667 45,22,234 42,17,157
24. Tamil Nadu 49,69,140 63,43,339 70,61,409
25. Tripura 5,57,055 5,66,770 5,96,530
26. Uttar Pradesh 64,31,213 73,27,738 49,35,643
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1 2 3 4 5
27. Uttarakhand 5,42,391 4,69,285 4,39,763
28. West Bengal 49,98,239 55,16,968 58,12,221
29. Sikkim 56,401 54,684 56,634
30. Andaman & Nicobar Islands 17,636 19,300 11,881
31. Dadra & Nagar Haveli 2,290 - -
32. Lakshadweep 4,507 3,871 1,851
Total 5,49,47,068 5,06,45,132 4,96,64,305
Statement IV
Year-wise No. of Swarojgaris under SGSY
SI.No. State/UT 2010-11 2011-12 2012-13
Total No. of Total No. of Total No. of
Swarozgaris Swarozgaris Swarozgaris
Assisted Assisted Assisted
1 2 3 4 5
1. Andhra Pradesh 1,65,205 1,08,814 3,28,064
2. Arunachal Pradesh 1,036 308 NA
3. Assam 1,43,941 1,43,883 1,329
4. Bihar 1,62,009 1,35,426 3,065
5. Chhattisgarh 53,564 44,885 44,103
6. Goa 768 184 NA
7. Gujarat 46,820 30,267 23,194
8. Haryana 30,199 24,435 10,715
9. Himachal Pradesh 11,615 10,828 9,486
10. Jammu & Kashmir 4,271 5,236 NA
11. Jharkhand 1,13,903 57,019 24,054
12. Karnataka 1,07,283 80,754 72,291
13. Kerala 47,046 40,311 NA
14. Madhya Pradesh 97,761 88,860 57,953
15. Maharashtra 1,59,855 1,52,429 32,958
16. Manipur 603 363 NA
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1 2 3 4 5
17. Meghalaya 40,552 5,182 941
18. Mizoram 3,565 3,010 NA
19. Nagaland 4,993 5,519 NA
20. Odisha 1,38,595 1,29,363 30,760
21. Punjab 15,657 10,287 3,291
22. Rajasthan 74,853 76,149 66,397
23. Sikkim 1,294 1,337 NA
24, Tamil Nadu 1,38,916 72,095 2,01,323
25. Tripura 63,890 13,456 4,797
26. Uttar Pradesh 3,91,700 3,41,935 1,51,584
27. Uttarakhand 20,789 17,673 9,649
28. West Bengal 66,942 74,494 68,245
29. Andaman & Nicobar lIslands 448 359 NA
30. Puducherry 1,913 2,256 NA

Total 21,09,986 16,77,117 11,44,199

Upgradation of State Highways to National
Highways

7. KUMARI SAROJ PANDEY:
DR. KIRODI LAL MEENA:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government has received proposals
from various States for upgradation of State Highways to
National Highways (NHs) under plan and non-plan heads
during the last three years and the current year;

(b) if so, the details thereof, State-wise including
Jharkhand;

(c) the number of proposals approved/ NHs upgraded
particularly under Build, Operate and Transfer mode during
the period and the funds sanctioned/allocated for the
purpose, State-wise; and

(d) the State-wise details of the pending proposals,
if any, especially from Chhattisgarh and Jharkhand along

with the reasons therefor and the time by which these
pending proposals are likely to be cleared?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI OSCAR FERNANDES): (a) to (d)
Declaration of National Highways is taken up from time
to time depending upon the requirement of connectivity,
inter-se-priority and availability of funds. Proposals for
declaration of more than 65000 kms of new NHs were
received from the various States including Jharkhand.
During the last three years and the current year 10,866
kms of new NHs have been declared. The proposals
which could not be considered have been returned
unapproved.

Development and maintenance of NHs is a
continuous process and improvement works on newly
declared NHs are taken up in stretches under plan, non-
plan through budgetary support or on BOT basis
depending upon the inter-se-priority, availability of funds
and viability of projects.
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[English]
Performance of Major Ports

*8. SHRI PRATAPRAO GANPATRAO JADHAO:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of SHIPPING be pleased to state:

(a) whether the performance of major ports in the
country has improved over the years;

(b) if so, the details thereof;

(c) whether some major ports including the Kandla
Port are facing shortage of manpower which is adversely
affecting their operation and overall productivity;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) and (b) Yes, Madam. The performance of the Major
Ports has improved over the years particularly key
performance indicators such as Average Turn Around
Time, Average pre-berthing detention and the Average
output per ship berth day. The details of important
performance parameters of all the major ports for last 3
years and current year are given below:

Period Average Tum Average Pre- Average Output
around Time Berthing per ship per
(Port Account) Detention berth day
(in days) (Port Account) (in Tonnes)
(in Hrs)
2010-11 2.66 11.76 10735
2011-12 2.61 11.13 11112
2012-13 2.58 12.29 11750
2013-14 2.29 8.95 13130

(il May, 2013)

(c) to (e) No Madam. Major Ports including Kandla
Port are having surplus manpower and therefore shortage
of manpower is not adversely affecting their operations
and overall productivity.

AUGUST 5, 2013
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Clearances to Construction of Airports

*9. PROF. SAUGATA ROY:
SHRI PRALHAD JOSHI:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the norms and standards for granting
environmental clearance for construction of new airports
in the country;

(b) the details of the new airports for which
environmental clearance has been granted by the
Government during the last three years and the current
year, State-wise;

(c) whether a large area of wetland and paddy fields
have reportedly been diverted to airport construction at
Aranmula in Kerala;

(d) if so, the details thereof and the reasons therefor;
and

(e) the action taken/being taken by the Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) Airports are Category ‘A’ projects under
EIA, Notification, 2006 and require prior environmental
clearance from the Ministry. The process for grant of
environmental clearance to the Airport projects under the
EIA Notification, 2006 comprises of four stages viz. (i)
Screening, (2) Scoping, (3) Public Consultation and (4)
Appraisal by the Expert Appraisal Committee (EAC).
Based on the recommendations of EAC, the issue of
clearance to the constructions of new airports is
considered.

(b) Details of the new airports for which
environmental clearance has been granted by the
Government during the last three years and the current
year, State-wise, are given in the enclosed Statement.

(c) to (e) As per the State Government of Kerala,
approximately 500 acres of land has been notified as
industrial area for development of Airport at Aranmula in
Kerala. The proposal for development of Airport at
Mallappuzhasserry, Aranmula and Kidangannur villages,
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Kozhencherry Taluk, Patthanamthitta District, Kerala on a
plot area of 500 Acres to cater to airbus A — 300 was
considered by the Expert Appraisal Committee (EAC) in
its meeting held on 21st—23rd September, 2010 and the
Committee finalized ToRs including Public Hearing. ToRs
for the project were accorded on 13.10.2010. Public
Hearing was conducted on 10.05.2011 at Pathanamthitta
District Collectorate. The project along with final EIA report
and public hearing proceedings was again considered
by the EAC in its meeting held on 21st—23rd September,

SRAVANA 14, 1935 (Saka)

to Questions 38

2011, 15th—16th December, 2011 and 16th—17th August,
2012. The EAC, after due consideration of the relevant
documents submitted by the project proponent and
additional clarifications furnished in response to its
observations, recommended the project for grant of
Environment Clearance. However clearance to the above
Airport was not granted in view of the various
representations received against the project alleging
inclusion of large extent of wetlands and paddy fields for
the project.

Statement

List of New Airport projects granted Environmental Clearance during the last three years and the current year

2010 (Calender Year)

SI.No. State Project Details Date of
Clearance
1. Arunachal Pradesh No. 10-130/2008-1A-111 16.04.2010
Environmental Clearance for the proposed Greenfield Airport near
Itanagar, Arunachal Pradesh by M/s. Airport Authority of India
2. Uttar Pradesh No. 10-66/2009-1A-111 14.05.2010
Environmental Clearance for the development of Airport at
Kushinagar (UP) and Integrated Development of Buddhist
Circuit by M/s. Department of Tourism, Govt. of U.P.
3. Maharashtra No. 10-53/2009-1A-111 22.11.2010
Environmental and CRZ Clearance for establishment of Navi
Mumbai International Airport by M/s City & Industrial
Development Corporation of Maharashtra Ltd.
4, Maharashtra No. 10-29/2009-1A-111 22.12.2010
Environmental Clearance for construction of Shirdi Airport
Village Kakadi, Taluka Kopargaon, Dist. Ahmadnagar by
M/s. Maharashtra Airport Development Company Ltd.
2011
SI.No. State Project Details Date of
Clearance
1. Maharashtra F. No. 10-27/2010-IA.1lI 21.12.2011

Environmental Clearance for the development of a green
field Airport at Sindhudurg, Maharashtra by M/s. IRB
Sindhudurg Airport Pvt. Ltd.
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2012
SI.No. State Project Details Date of
Clearance
-NIL-
2013
SI.No. State Project Details Date of
Clearance
1. Kerala F.No. 11-90/2011-IA-IlI 19.07.2013

Environmental Clearance for International Airport at Keezhallur &
Pazhassi Panchayat, Thalassery, District Kannur, Kerala by
M/s Kannur International Airport

Modernisation/Expansion of Textile Industry

*10. SHRI RAMSINH RATHWA: Will the Minister of
TEXTILES be pleased to state:

(a) the contribution of the textile industry in terms of
percentage to industrial production, foreign exchange
earnings and employment generation during the last three
years and the current year;

(b) whether the textile sector including weaving and
processing segments are facing constraints due to lack
of modernisation and expansion;

(c) if so, the details thereof along with the schemes,
if any, formulated by the Government for expansion and
modernisation of the textile industry in view of the large
employment and export potential of the sector; and

(d) the concrete measures taken by the Government
to modernise the weaving and processing sector and
also to encourage export of processed clothes in the
country?

THE MINISTER OF TEXTILES (DR. K.S. RAO): (a)
The contribution of the textile industry in terms of
percentage to industrial production and total export
earnings of the country during each of the last three
years is given below:-

Particulars 2009-10 2010-11 2011-12 2012-13
Industrial Production 12 12 12 12
(% age)

Export Earnings 12.39 10.91 10.73 10.45

(% age)

(i) As per the report of the Working Group on Textiles
& Jute Industry for the Twelfth Five Year Plan, the direct
employment in textile at the end of eleventh five year
plan (2007-12) was 45.19 million. Of this, the year-wise
figures of employment in Organized Cotton/Man-made
Fibre Textiles are given below:-

Employment in the Organized Cotton/Man-made
Fibre Textiles

(in 000's No.)
ltem 2010-11 2011-12 2012-13 2013-14
(as on June
end) (P)*
Employment 923 944 952 952

Note: (P)* - Provisional

(b) to (d) Under TUFS, the scheme aimed at
technological upgradation, the investments on
modernization in weaving and processing sector have
been Rs. 10392 crore and Rs. 13024 crore respectively
leading to capacity expansion of 4.3 Bn sq. mtr. (57333
shuttleless looms) in weaving and 6.512 Bn sq. mitr. in
Processing sector respectively. However, the pace of
modernization of weaving & processing in textile industry
has not been commensurate with the progress in
spinning. Government has therefore announced the
continuation of TUF scheme during the 12th Plan period
with a focus on Weaving/Powerloom Sector. For further
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expansion and modernization of textile industry including
weaving and processing, Government has also taken
various other measures like Scheme for Integrated Textile
Parks (SITP), Integrated Skill Development Scheme,
Schemes for the development of the Powerloom Sector
including In-situ upgradation of Powerlooms.

To encourage exports including export of processed
clothes, incentives are available under the Foreign Trade
Policy namely Interest subvention, Market Access Initiative
(MAI), Market Development Assistance (MDA) Schemes
and Focus Market & Focus Product Schemes. The Ministry
of Textiles has adopted 4 pronged strategy for Textiles
exports namely (i) Larger textiles trade shows, (ii) Skill
Development initiatives, (iii) Compliance programs, and
(iv) Duty Drawback Schemes.

A provision of Rs. 500 crore has been made in the
12th Plan for introducing a scheme for Integrated
Processing Development.

Penal Provisions in National Highway Projects

*11. SHRI ASADUDDIN OWAISI: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the National Highways Authority of India
(NHAI) proposes to pay per-day penalty to private
developers in Build, Operate and Transfer projects in
case it fails to get statutory clearances and approvals in
the scheduled time-frame;

(b) if so, the details thereof;

(c) whether this move would place greater
accountability on NHAI in the Public-Private Partnership
road projects and if so, the details thereof;

(d) whether any penalty clause has also been
imposed on private developers which fail to achieve the
target set by NHAI; and

(e) if so, the details thereof and the extent to which
these changes are likely to encourage private developers
in road infrastructure and speedy construction of
Highways?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI OSCAR FERNANDES): (a) and (b)

SRAVANA 14, 1935 (Saka)

to Questions 42

There is no such proposal of the National Highways
Authority of India (NHAI) for such penalty clauses afresh.
The time frame for satisfaction of Condition Precedents
by NHAI and the Concessionaires prior to appointed
date is already well defined in the Model Concession
Agreement (MCA). In case of non-fulfilment of the
Condition Precedent within the specified time frame,
damages to be paid by either party are also defined in
MCA. In case, NHAI does not fulfil any or all of the
Conditions Precedent set forth in MCA within the specified
period and if the delay has not occurred as a result of
breach of the Agreement by the Concessionaire or due
to Force Majeure, the NHAI has to pay to the
Concessionaire damages in an amount calculated at the
rate of 0.1% (zero point one per cent) of the Performance
Security for each day's delay until the fulfilment of such
Condition Precedent, subject to a maximum of 20%
(twenty percent) of the Performance Security. In case, the
Concessionaire does not fulfil any or all of the Conditions
Precedent set forth in MCA within a period of 180 (one
hundred and eighty) days from the date of the Agreement,
and if the delay has not occurred as a result of failure
to fulfil the obligations or other breach of the Agreement
by the NHAI, or due to Force Majeure, the Concessionaire
shall pay to the NHAI damages in an amount calculated
at the rate of 0.2% (zero point two per cent) of the
Performance Security for each day’s delay until the
fulfilment of such Condition Precedent, subject to a
maximum of 20% (twenty percent) of the Performance
Security.

(c) Does not arise.

(d) and (e) In case of delay in achieving milestones
as already defined in MCA, provision of penalty is already
inbuilt therein. The Concessionaire is responsible for
construction of the National Highway in accordance with
the Project Completion Schedule set forth in MCA. In
case the Concessionaire fails to achieve any Project
Milestone within a period of 90 (ninety) days from the
date set forth for such Milestone, unless such failure has
occurred due to Force Majeure or for reasons solely
attributable to the NHAI, the Concessionaire shall pay
damages to the NHAI in a sum calculated at the rate of
0.1% (zero point one per cent) of the amount of
Performance Security for delay of each day until such
Milestone is achieved; provided that if any or all Project
Milestones or the Scheduled [Four-Laning] Date are
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extended in accordance with the provisions of the
Agreement, the dates set forth in the Agreement shall be
deemed to be modified accordingly and the provisions of
the Agreement shall apply as amended; provided further
that in the event Project Completion Date is achieved on
or before the Scheduled [Four-Laning] Date, the damages
paid under the relevant clause of MCA shall be refunded
by the NHAI to the Concessionaire, but without any
interest thereon. For the avoidance of doubt, it is agreed
that recovery of damages shall be without prejudice to
the rights of the NHAI under the Agreement, including
the right of Termination thereof.

Trade Deficit

*12.  SHRI NALIN KUMAR KATEEL:
SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether there has been a continuous rise in the
trade deficit during each of the last three years and the
current year and if so, the details thereof, year-wise and
the reasons therefor;

(b) the details of the targets fixed and achieved for
import and export along with the details of the countries
with which India’s trade deficit has widened during the
said period;

(c) whether the Government has received
representations from various trade organisations/export
promotion councils to give impetus to exports and if so,
the details thereof along with the steps taken by the
Government to address their concerns;

(d) whether the Government has set up any
Committee to suggest measures to boost exports and
bridge the widening trade deficit and the rising current
account deficit; and

(e) if so, the details thereof including the suggestions
made by the Committee along with the steps taken/being
taken by the Government thereon?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI ANAND SHARMA): (a) and ( b) There is continuous
rise in the trade deficit during each of the last three

AUGUST 5, 2013

to Questions 44

years. In the first quarter of current year also deficit has
increased compared to the corresponding period of last
year. The Details of Export Target and actual figures of
Export, Import and Trade deficit during the last three
years are given below:

(Value in US $ Billion)

Year Target  Export Import Trade

for (A) (B) deficit

Export (= A-B)

2010-11 200 251.1 369.8 118.7

2011-12 300 306.0 489.3 183.3

2012-13 350 300.3 491.9 191.6

2012-13 - 73.48 115.41 41.93
(Apr-dune)

2013-14 - 72.27 122.74 50.4

(Apr-June)*

#figures for 2013-14 (Apr-June) are provisional
Source: DGCI&S

India has trade deficit with 80 countries in 2012-13.
Top 10 countries are China PRP Switzerland, Saudi
Arabia, Iraq, Kuwait, Qatar, Venezuela, Nigeria, Australia
and Indonesia. Contribution of trade deficit of these 10
countries to our trade deficit is 76.5%.

The global economic crisis, the sovereign debt crisis
in Europe and the economic slowdown in developed
economies have adversely impacted demand for our
exports. The international prices of petroleum, fertilizers,
gold, edible oil etc. have increased. Their demand has
also increased. These lead to a higher value of imports.
As a result, the trade deficit has increased.

(c) Government has received representations from
various trade bodies. These have been considered with
due importance. Consultations have been made with
Export Promotion Councils (EPCs), apex chamber of
Trade and Industry. Meeting of Board of Trade was also
convened in March, 2013.

(d) and (e) Government had set up “Inter-Ministerial
Committee for Boosting Exports from MSME Sector” to
suggest measures to boost exports. The Committee has
submitted the report in July, 2013. Several steps have
been taken to reduce trade deficit by imposing restrictions



45 Written Answers

on import of Gold. To increase exports, measures were
announced as part of the Annual Supplement to the
Foreign Trade Policy (2009-14) on 18.4.2013.
Subsequently, Government has notified 153 hi-tech
products on 10.7.2013. Government has also announced
to enhance the rate of Interest Subvention from 2% to
3% with effect from 1.8.2013.

[Translation]
Development of National Highways

*13.  SHRI S. PAKKIRAPPA:
SHRI DHARMENDRA YADAV:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of the proposals received from various
States for development/construction of National Highways
(NHs) and approved for the 11th and 12th Five Year
Plans, State-wise;

(b) the details of the targets fixed by the Government
for development of NHs under the said Plans and
achievements made, scheme and State-wise along with
the details of the funds allocated and expenditure incurred
for the purpose;

(c) the details of the delayed projects under the
plans along with the reasons therefor and the details of
time and cost escalations therein, State-wise; and

(d) the steps taken by the Government for speedy
completion of these delayed projects and the time by
which these are likely to be completed?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI OSCAR FERNANDES): (a) The
development/construction of National Highways (NHSs) is
a continuous process and is taken up depending upon
inter-se priority and availability of funds. The State-wise
details of the proposals received and approved during
11th & 12th Five Year Plan are given in the enclosed
Statement-I.

(b) The details of physical targets fixed by the
Government for development of NHs and State-wise
achievements made head-wise are given in the enclosed
Statement-ll. The details of allocation and expenditure for
development/construction of NHs are as under:

SRAVANA 14, 1935 (Saka)

to Questions 46

(Rs. in crore)

SI.No.  Year Allocation Expenditure
1. 2007-08 14,193.74 12,337.06
2. 2008-09 17,522.26 14,670.86
3. 2009-10 19,080.92 14,660.20
4. 2010-11 25,526.80 19,617.34
5. 2011-12 31,862.19 29,605.00
6. 2012-13 29,438.05 19,499.76
7. 2013-14# 34,989.49 2,864.48

#Expenditure up to June, 2013.

(c) State-wise details of delayed projects are given
in the enclosed Statement-lll. Construction of National
Highways (NHs) are delayed due to problems such as
land acquisition, shifting of utilities, environmental and
forest clearance, approval for rail over bridges, law &
order problem as well as shortage of skilled/semi-skilled
manpower, poor performance of contractors and economic
slowdown. The cost overrun is applicable only in item
rate contracts. In such contracts, there is a provision for
payment of escalation due to delays. In case the project
is delayed due to reasons attributable to the contractor,
liquidated damages are to be imposed and no escalation
is paid. Actual escalation due to delay or cost over-run
will be known only after completion of the project and
final settlement of bills.

(d) In order to expedite implementation of the
Projects, Regional Offices have been set up by National
Highways Authority of India (NHAI) headed by Chief
General Manager. Powers have been delegated to the
Chief General Managers. Special land acquisition units
are also set up to expedite land acquisition. Chief
Secretaries of State Government have also been
nominated as Nodal officers to expedite construction of
highway projects. Projects are also closely and periodically
reviewed at Headquarter as well as field units. Recently,
the issues of delinking environmental clearance from
forest clearance and exempting linear stretches from the
requirement of NOC from Gram Sabha have been
resolved. Reserve Bank of India has given dispensation
to treat the debt due to lenders, to the extent assured by
Project Authorities in terms of concession agreement, as
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secured loan. Disinvestment of 100% equity to other
willing buyers has been allowed after completion of the
construction and also substitution of concessionaire
allowed after achievement of financial closure to salvage
the languishing projects. The NHAI has also constituted
Negotiation/Reconciliation Settlement Committees and
also High Level Expert Settlement Advisory Committee to
settle the claims/disputes. Further, Government has
decided to award contracts on Engineering Procurement
and Contract (EPC) basis also.

Statement |

State-wise details of proposals received & approved
during 11th & 12th Five Year Plan

SINo. State Amount during Amount during
11th Five Year Plan  12th Five Year Plan
(Rs. in crore) (Rs. in crore)

(upto June, 2013)

1 2 3 4

1. Andhra Pradesh 1035.86 279.77
2. Arunachal Pradesh 52.64 5.59
3. Assam 1158.52 155.60
4. Bihar 703.70 787.90
5. Chandigarh 22.07 0.00
6. Chhattisgarh 291.35 69.52
7. Delhi 220.26 0.00
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1 2 3 4

8. Goa 116.43 23.75
9. Gujarat 834.83 170.32
10. Haryana 602.66 50.92
11. Himachal Pradesh 311.10 146.37
12. Jharkhand 518.56 72.25
13. Karnataka 1147.72 149.04
14. Kerala 454.57 207.98
15. Madhya Pradesh 383.66 221.45
16. Maharashtra 1142.36 126.64
17. Manipur 244.58 107.31
18. Meghalaya 284.87 110.20
19. Mizoram 171.91 35.26
20. Nagaland 207.08 60.01
21. Odisha 1007.88 210.83
22. Puducherry 37.76 4.59
23. Punjab 758.94 152.23
24, Rajasthan 836.96 464.43
25. Tamil Nadu 1134.66 104.30
26. Uttar Pradesh 2031.58 634.98
27. Uttarakhand 595.31 51.85
28. West Bengal 736.32 355.27

Statement |l

State-wise details of physical targets for development of National Highways and
achievements during the 11th & 12th Five Year Plan

SINo.Name of State/UT Achievement during 11th Plan Achievement during 12th Plan (upto June 2013)
Missng ~ Widening Widening  Steng RGP By- Bridges’ Missing Widening Widening  Steng-~ RQP By-  Bridges/
Lk to2lanes to4lanes thenng  (kms) passes  ROBs Lk to2lanes to4lanes thening  (kms) passes  ROBs
(ms)  ms)  (ms)  (kmg) (No N fms) (m) (mg)  (ms) N N
1 2 3 4 5 6 7 8 9 10 1l 1 13 1 15 16
1. Andhra Pradesh 000 215 200 31700 87000 1 2 000 000 200 4200 25200 0 1
2 Aunachal Pradesh 000 000 000 500 000 0 1 000 000 000 000 000 0 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 1) 15 16
3 Asm 000 4017 1297 31887 21090 0 0 000 3R 102 6170 000 0 9
4 Bhar 000  284% 575 7400 69127 0 i} 000 800 000 000 %0 0 0
5 Chandgah 000 000 000 000 000 0 0 000 000 000 000 000 0 0
6 Chhatisgarh 000 371 000 6075 26400 0 R 000 5540 000 890 1543 0 0
7. Dehi 000 000 1540 960 000 0 0 000 000 000 000 000 0 1
8 G 000 000 000 000 1950 0 0 000 000 000 000 100 0 3
9 Guirat 000 BB MDD 26LB BN 0 2 000 000 080 BN 74N 0 0
10.  Hayara 000 269 2715 8@ 40878 0 6 000 000 5% 1760 14000 0 0
1. Himachal Pradesh 000 11808 000 28% 18183 1 1l 000 200 000 2500 9000 0 7
12 Jhahend 000 20900 000 %50 79900 1 7 000 5200 000 3200 6500 0 1l
13 Kamatdka 000 21190 5040 2800 139000 0 3 000 1100 000 6300 5200 0 2
14 Kerda 000 260 000 Y 52D 3 9 000 000 000 572 360 0 0
16, Machya Pradesh 000 46861 000 12130 505 0 0 000 2100 000 2800 19800 0 1
16.  Maharashira 460 20413 050 ME 79458 1 ¥ LN 295 000 000 20870 0 0
17 Manipur 000 210 916 ML BN 0 1 000 000 566 4364 000 0 8
18 Meghdaya 000 1100 000 1400 7750 0 10 000 16326 000 15000 000 0 8
19 Mizoam 019 2% 000 210 10710 0 0 000 450 000 000 18418 0 0
2. Negaand 000 11200 000 1300 17100 0 0 000 00 000 000 4000 0 0
2. Odsha 1873 4093 000 3818 57266 0 9 000 11550 000 4370 6613 0 3
Puducheny 000 000 000 000 1250 0 0 000 000 000 000 1536 0 0
2. Pungb 000 3001 187 25087 898 0 2 000 000 021 3000 16500 0 0
2. Rajashan 860 4240 1800 47288 2010 5 15 000 1470 805 000 4200 0 0
2. Tami Nadu 000 790 8% 4B 6UB 0 2 000 000 1780 12688 1604 0 1
2. Utiar Pradesh 000 41900 3600 44800 117400 1 3 000 9000 1500 11250 3% 0 0
27, Utarakhand 000 6475 1780 4740 34282 0 17 000 2118 0% 1000 5320 0 0
2. West Bengal 000 23650 000 2680 20020 0 4 000 500 000 8%  BY 0 4
Total (NH - O) 4712 41563 3RVB  M42B 1101158 13 B LN 6B 6B 86N R057 0 P
NHA 000 000 105922 000 000 13 3 000 000 302900 000 000 3 0
230) 807 U638 667 14052 81930 3 100 000 14760 037 597 4114 2 2
GRAND TOTAL 519 516221 1093214 462350 1183088 Pl 88 250 8B% WO RB RRY 5 n
Targets' 590 560297 1497590 463441 904 B 60 900 151900 608220 127800 310800 2 B

*Target for 12th Plan upto March 2014.
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Statement il
State-wise details of delayed projects
SI.No. State No. of delayed
projects
1. Andhra Pradesh 5
2. Assam 20
3. Bihar 18
4. Chhattisgarh 3
5. Gujarat 11
6. Haryana 3
7. Himachal Pradesh 5
8. Jammu & Kashmir 1
9. Jharkhand 22
10. Karnataka 12
11. Kerala 1
12. Madhya Pradesh 8
13. Maharashtra 7
14. Manipur 2
15. Meghalaya 8
16. Mizoram 3
17. Nagaland 3
18. Odisha 12
19. Punjab 4
20. Rajasthan 11
21. Tamil Nadu 8
22. Uttar Pradesh 13
23. Uttarakhand 8
24. West Bengal 3

to Questions 52

[English]
Outdoor Air Pollution

*14.  SHRI SANJAY BHOI:
SHRI YASHVIR SINGH:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether according to a latest World Bank Report,
outdoor air pollution in urban areas claims lakhs of lives
of adults and children annually besides causing adverse
effect on the economy;

(b) if so, the details of the report and the likely
impact on the Indian economy thereof;

(c) whether the Government has examined the report;
(d) if so, the reaction of the Government thereto; and

(e) the steps taken/being taken by the Government
to bring down outdoor air pollution in urban areas?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) and (b) The World Bank has recently
published a report titled Diagnostic Assessment of select
Environmental Challenges (three volumes). The report
provides estimates of social and financial cost of
environmental damage in India considering urban air
pollution/outdoor air pollution, indoor air pollution
inadequate water supply, sanitation, etc. The estimates
mentioned in the report are indicative rather than
conclusive. Besides, World Bank has analysed the
ambient air quality data only for the year 2008, collated
and complied by Central Pollution Control Board (CPCB).
No study on pollution related mortality has been
conducted by World Bank or, CPCB in the country. World
Bank has drawn its estimates without a study on pollution
related mortality.

All figures in estimates are for 2009 values or as
close to that year. The report has a mention that the
exercise conducted here has a great deal of uncertainty,
including that arising from limitations of data on social
costs, from methods used to estimate the effects of
pollution and resource degradation on indicators of health
or output, i.e. the concentration-response functions, and
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from the transfer of some unit values from studies outside
of India. The report has mentioned the impact on GDP
growth rate is almost negligible when compared to
business as usual scenario.

(c) and (d) The report has been examined. It is
based on secondary data. It does not represent the view
of the Government.

(e) The Government have taken various steps
including formulation of action plans to contain outdoor
air pollution in urban areas and which, inter alia, include:

(i) Notification of emission standards for various
categories of industries, under the Environment
(Protection) Rules, 1986;

(i) Implementation of action plans for improvement
of the ambient air quality in 16 apart from Delhi;

(iii) Introduction of cleaner fuels (B.S. lll/IV) as per the
Auto Fuel Policy;

(iv) Introduction of gaseous fuel in select cities and
towns;

(v) Sale and registration of B.S. IV complaint
passenger cars in selected metropolitan cities and
towns apart from National Capital Region;

(vi) Use of beneficiated coal for coal based thermal
power plants;

(vii) Enforcement of stringent ‘Pollution Under Control
(PUC)’ certificate scheme to check exhaust
emissions from in-use vehicles;

(viii) Implementation of stringent emission norms for
generator sets;

(ix) Source Apportionment Studies undertaken in six
metro cities;

(x) Implementation of the recommendations of the
Charter on Corporate Responsibility for
Environment Protection (CREP) for seventeen
categories of air polluting industries;

(xi) Notification of National Ambient Air Quality
Standards (November, 2009);
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(xii) Strengthening of National Ambient Air Quality
Monitoring Network;

(xiii) Inspection and monitoring of air pollution industries
for compliance of the emission norms; and

(xiv) Strengthening of public transport including
establishment of metro rail in a few select
metropolitan cities.

Promotion of Spices

*15. SHRI K.P. DHANAPALAN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the details of the spices which come under the
purview of the Spices Board of India;

(b) whether the Government proposes to bring all
the spice crops under the purview of the Spices Board
of India so as to avoid the hindrances and barricades
which are being experienced in the export, promotion,
research and marketing of spices;

(c) if so, the details thereof and if not, the reasons
therefor;

(d) whether a number of pesticides which have been
banned in other countries are being used in India for
spice cultivation and if so, the details thereof along with
its impact on the export of such spices from the country;
and

(e) whether there is a proposal to establish a separate
Spices University to conduct research and studies on all
spice crops and if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI ANAND SHARMA): (a) Details of the spices under
the purview of Spices Board are given in the enclosed
Statement.

(b) and (c) As per the Spices Board Act 1986, the
Spices Board is concerned with production, development
aspects, domestic marketing & research of cardamom
only and export promotion of cardamom & 51 other spices.
The production, development of other spices are looked
after by the Ministry of Agriculture & concerned State
Horticulture/Agriculture departments.
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In order to make available sufficient quantity of quality
spices for export, the Spices Board is implementing
programmes for post harvest improvement and organic
cultivation of spices. It undertakes export promotion
activities for all 52 spices which include marketing as
well as removing hindrances and barricades to exports.

(d) Pesticide such as Quinalphos, Dimethoate and
Chloropyriphos are being used by the growers in the
case of small cardamom. The Spices Board provides
information and educates the growers against the use of
banned pesticides. As a result the overall presence of
pesticide residues and its impact on the export of spices
from the country is negligible.

(e) There is no such proposal.
Statement
Spices under the purview of the Spices Board

The following 52 spices are listed in the Schedule
of Spices Board Act:

1. Cardamom
2. Pepper
3. Chilli
4. Ginger
5. Turmeric
6. Coriander
7. Cumin
8. Fennel
9. Fenugreek
10. Celery
11. Aniseed
12. Bishops weed
13. Caraway
14. Dill
15. Cinnamon
16. Cassia
17. Garlic
18. Curry leaf
19. Kokkam
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20. Mint

21. Mustard

22. Parsley

23. Pomegranate seed
24, Saffron

25. Vanilla

26. Tejpat

27. Pepper long
28. Star anise
29. Sweet flag
30. Greater Galanga
31. Horse-radish
32. Caper

33. Clove

34. Asafoetida
35. Cambodge
36. Hyssop

37. Juniper berry
38. Bayleaf

39. Lovage

40. Marjoram
41. Nutmeg

42, Mace

43. Basil

44, Poppy seed
45, All-Spice
46. Rosemary
47. Sage

48. Savory

49. Thyme

50. Oregano
51. Tarragon
52. Tamarind

[In any form including curry powders, spice oils,
oleoresins and other mixtures where spice content is
predominant]
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Modernisation of Shipyards

*16.  Sk. SAIDUL HAQUE:
SHRI S.S. RAMASUBBU:

Will the Minister of DEFENCE be pleased to state:

(a) whether the current ship building capability of
Defence shipyards meets the requirement of the Indian
Navy;

(b) if so, the details thereof and if not the reasons
therefor;

(c) whether the Government has taken initiatives to
modernize these shipyards; and

(d) if so, the details thereof including the funds
allocated for the purpose?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) Four Defence Public Sector Undertakings
(DPSUs) in the ship building sector are substantially
meeting the requirements of Indian Navy. Current ship
building capability & capacity of these DPSUs, are being
further augmented by undertaking their Modernisation to
meet the growing requirements of Indian Navy.
Government has also put in place a policy framework to
harness private sector capacities by DPSUs through
outsourcing, sub-contracting, formation of consortia,
project specific SPVs, formation of JVs etc.

(c) Yes, Madam.

(d) Budgetary allocations for 12th Plan, towards
planned modernization of DPSUs in ship building sector,
to augment their capabilities & capacities, are as follows:-

Mazagon Dock Ltd. - Rs. 396.20 crore

Garden Reach Shipbuilders - Rs. 153.05 crore
& Engineers Lid.

Goa Shipyard Ltd. - Rs. 460 crore
Hindustan Shipyard Ltd. - Rs. 507.36 crore

New Law on Match Fixing

*17.  DR. PADMASINHA BAJIRAO PATIL:
SHRI BALIRAM JADHAV:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:
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(a) whether the Government’s attention is drawn to
the alleged match fixing in some domestic T-20 league
cricket matches involving players and others;

(b) if so, whether the Government proposes to
formulate a new law to deal with unfair practices in all
kinds of sports;

(c) if so, the details thereof;

(d) the time by which the law will come into force;
and

(e) the other steps taken/being taken by the
Government to curb match fixing and other malpractices
in sports?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS AND MINISTER OF
STATE IN THE MINISTRY OF DEFENCE (SHRI JITENDRA
SINGH): (a) Yes, Madam.

(b) Yes, Madam.

(c) to (e) In order to curb match fixing and other
unfair practices in sports, Ministry of Law has prepared
a draft legislation and has sought the views of the Ministry
of Youth Affairs & Sports. Since some of the issues need
detailed deliberation and consultations among various
Ministries/Departments of Government of India and other
stake-holders, it is not possible to indicate a definite time
frame for enactment of the said Bill. To curb the incidents
of unfair practices in sports, various agencies of the
Government are taking action under the existing laws.

[Translation]
Repairing and Development of Roads under CRF

*18.  SHRI KIRTI AZAD:
SHRI SHIVKUMAR UDASI:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether certain roads/pucca roads in various
States of the country including Bihar are in dilapidated
conditions;

(b) if so, the details thereof;



59 Written Answers

(c) whether the Government provide funds to the
States for repairing/development of roads in the States
under the Central Road Fund (CRF) Scheme;

(d) if so, the details of the funds provided and utilised
by the States for this purpose during the last three years
and the current year under the scheme, State/UT-wise
including Bihar and Karnataka; and

(e) the details of road development projects taken
up in different States under the said scheme during the
period and the time by which these projects are likely to
be completed, State/UT-wise?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI OSCAR FERNANDES): (a) and (b)
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This Ministry is mainly responsible for development and
maintenance of National Highways (NHs). All NHs are
kept in traffic worthy condition within the available
budgetary allocations.

(c) Yes, Madam

(d) The State-wise details of the Central Road Fund
(CRF) accrual and releases for the last three years and
current year are given in the enclosed Statement.

(e) Details of works includes construction of bridges,
cross-drainage work, widening and strengthening of
pavements, roads safety works etc. Work are targeted for
completion within two years from the date of their sanction.

Statement
(Rs. in crore)

Sl. Name of the 2010-11 2011-12 2012-13 2013-14
No. State/UT (Provisional) (as on 30.6.2013)

Accrual  Release* Accrual Release Accrual Release* Accrual Release
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 170.33 172.20 191.06 187.65 196.09 199.63 197.24 0.00
2. Arunachal Pradesh 35.42 35.72 40.24 55.36 41.49 46.05 41.49 0.00
3.  Assam 38.91 45.47 44.42 33.53 46.02 32.04 46.02 0.00
4. Bihar 53.61 48.30 62.00 20.17 64.61 58.33 64.38 0.00
5. Chhattisgarh 66.39 64.99 74.97 46.31 77.30 52.31 77.53 0.00
6. Goa 6.19 17.02 6.60 0.00 6.57 1.10 6.35 0.00
7. Gujarat 119.81 208.03 135.00 132.58 139.42 139.42 141.01 0.00
8. Haryana 55.36 50.57 66.17 64.99 67.56 136.69 66.42 0.00
9. Himachal Pradesh 27.48 17.44 31.22 26.04 32.19 23.07 32.19 0.00
10. Jammu & Kashmir 96.97 97.79 110.59 108.61 113.58 111.93 113.80 0.00
11.  Jharkhand 4413 40.88 50.56 16.28 52.14 30.00 51.46 0.00
12. Karnataka 118.45 96.01 133.67 131.28 138.29 138.29 138.06 0.00
18. Kerala 40.26 80.49 45.29 0.00 46.47 124.86 46.70 0.00
14. Madhya Pradesh 152.33 281.58 173.02 233.87 179.55 197.79 178.87 0.00
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1 2 3 4 5 6 7 8 9 10
15. Maharashtra 199.75 256.82 225.57 0.00 234.63 234.63 236.67 0.00
16. Manipur 10.07 5.28 11.43 5.84 11.56 5.95 11.79 0.00
17. Meghalaya 11.81 16.76 13.41 16.50 13.83 13.83 14.06 0.00
18. Mizoram 9.29 3.10 10.55 6.90 10.88 3.63 10.88 0.00
19. Nagaland 7.35 217 8.57 11.53 8.84 15.55 8.84 0.00
20. Odisha 79.74 91.50 91.46 110.47 94.53 33.20 93.85 0.00
21.  Punjab 50.71 80.35 57.82 105.32 57.36 62.25 56.22 0.00
22. Rajasthan 117.30 178.79 201.16 196.92 207.43 187.18 208.56 38.12
23. Sikkim 3.48 2.48 3.96 4.05 4.08 2.56 4.08 0.00
24. Tamil Nadu 109.16 203.01 123.78 160.10 128.77 128.77 129.90 0.00
25. Tripura 5.22 7.95 5.94 9.81 6.12 0.00 6.12 0.00
26. Uttarakhand 28.84 34.49 33.19 0.00 34.01 34.01 33.78 0.00
27. Uttar Pradesh 157.93 189.87 180.28 177.06 184.76 184.76 182.72 0.00
28. West Bengal 59.23 67.51 66.62 63.33 68.92 68.92 68.01 0.00
29. A&N lIslands 3.94 2.18 4.47 1.32 4.61 0.00 4.61 0.00
30. Chandigarh 4.23 0.00 4.81 1.57 4.95 4.51 4.95 0.00
31. Dadra & Nagar Haveli 1.98 0.00 2.25 0.00 2.32 0.00 2.32 0.00
32. Daman & Diu 1.50 0.00 1.70 0.00 1.75 0.00 1.75 0.00
33. Delhi 58.40 58.40 66.32 0.00 68.39 68.39 68.39 0.00
34. Lakshadweep 0.15 0.00 0.16 0.00 0.17 0.00 0.17 0.00
35. Puducherry 9.15 3.14 10.39 0.00 10.72 10.72 10.72 0.00

*Funds to some States have been released more than allocation of a State from the unspent balance of previous years of that States.

[English]
Contract Workers

*19.  SHRI P.L. PUNIA:
SHRI P.R. NATARAJAN:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the number of contract workers working across
the country including in various departments and
Ministries of the Union Government, public sector

enterprises, other Government aided bodies, etc. at
present;

(b) the details of the minimum wages paid to such
contract workers, institution-wise;

(c) whether there is a vast difference in the wages
of contract and permanent workers and if so, the details
thereof and the reasons therefor;

(d) whether the Government has any proposal to
regularise these contract workers as per the Contract
Labour (Regulations and Abolition) Act, 1970; and
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(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI SIS RAM OLA): (a) 18.44 lakh contract workers
are engaged by licensed contractors in various
establishments of the Central Sphere all over the country.

(b) The minimum wages for certain categories of
workers is decided by the Central Government. The details
of minimum wages notified for various categories of
workers under the Central domain are given in the

enclosed Statement.

(c) As per Rule 25 of the Contract Labour (Regulation
and Abolition) Central Rules, 1971, contract and
permanent workers are supposed to be paid the same
wages for the same or similar kind of work. Any
contravention of this provision is punishable under
Chapter VI of the Contract Labour (Regulation and
Abolition) Act, 1970.

(d) and (e) There is no such proposal. There is no
provision to regularize the contract workers under the
Contract Labour (Regulation and Abolition) Act, 1970.

Statement

MINISTRY OF LABOUR AND EMPLOYMENT
NOTIFICATION

New Delhi, the 20th October, 2005

S.0.1520(E).—Whereas the proposal to revise the
minimum rates of wages per day per employee payable
in the employment in Agriculture was published in the
Gazette of India, Extraordinary, Part Il, Section 3, of sub-
section (i) dated the 16th June, 2005 as required by
clause (b) of sub-section (i) of Section 5 of the Minimum
Wages Act, 1948 (11 of 1948) under the Notification of
the Government of India in the Ministry of Labour &
Employment No. S.O. 850(E) dated 16th June, 2005 for
information of and inviting objections and suggestions
from all persons likely to be effected thereby, till the

expiry of the period of two months from the date on
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which copies of the Gazette of India containing the said
notification were made available to the public;

AND whereas copies of the said Gazette were made
available to the public on the 16th June, 2005.

AND whereas no objections and suggestions have
been received on the said proposals by the Central
Government.

NOW, THEREFORE, in exercise of the powers
conferred by clause (b) of Sub-section (1) of Section 3
read with clause (iii) of Sub-section 1 of section 4 and
sub-section (2) of section 5 of the aforesaid Act, and in
supersession of the Government of India in the Ministry
of Labour & Employment Notification No. S.O. 1085 dated
11th November, 1999 relating to revision of minimum
rates of wages payable to the employed in the Agriculture,
the Central Government as required under the proviso to
the said section 5 hereby fixes the minimum rates of
wages per day per employees as specified in Columns
(2) to (4) of the Schedule annexed hereto, payable to the
categories of employees mentioned against them in
Column (1) thereof, in the employment in Agriculture.

The revised minimum rates of wages shall consist
of—

(a) basic rates of wages as set out in columns (2) to
(4) of Part-1 of the Schedule, annexed herewith
and payable to the categories of employees
employed in the employment in Agriculture as
specified in column (1) thereof; and

(b) a special allowance (hereinafter referred to as
variable dearness allowance) at the rates set out
in columns (2) to (4) of the Part-ll of the said
Schedule for the respective categories of workers.
The variable dearness allowance shall be
adjusted by the Chief Labour Commissioner
(Central) at the interval of every six months
commencing on the 1st October and 1st April on
the basis of the average Consumer Price Index
Number for Industrial Workers (1982=100) for the
each preceding period of six months ending on
the 30th June and the 31st December every year,
respectively.
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SCHEDULE

PART-1

to Questions 66

Categories of employees

All inclusive minimum rates of wages
(in Rupees per day) [Tabulated at All
India Consumer Price Index Number
of 522 (Industrial Workers), which is
six monthly average up to
31st December, 2004]

Unskilled

Beldar, Calf boy, Cattleman, Chowkidar, Cleaner (Motor shed, Tractor,
Cattle Yard., M.T.), Collecting loose fodder, Dairy coolie, Dairyman,
Dismantling stocks, Dresser, Driver (Bullocks Mule), Grazier, Helper, (Store-
Mazdoor), Labourer (Boiler, Cattle Yard, Cultivation, General Loading
and Unloading, Bundling, Carting-Fertilizers, Harvesting, Miscellaneous
Seeding, Sowing, Thatching, Transplanting, Weeding) Mali, Mazdoor
(Arportculturist Compost, Dairy’s Haystaking, Irrigation, Manure, Stacking,
Milk-room, Ration room Store, Anti-Malaria, M.R.), Messenger (Office),
Peon, Syce, Tying and Carrying loose hay, Sweeper, Weighing and
Carrying bales, Weighman (bales, pally), Waterman, Stable man, Trolly
man, any other categories by whatever name called which are of unskilled
nature.

Semi-skilled/Unskilled Supervisory

Assistant (Chowdhary), Attendant (bull-calving lines, Chaff cutter, Hostel,
Dry Stock, Grain crusher, Pump, Siekline, Stable, Yard, Stock), Assistant-

Plumber, Attendant, Bhisti, Brander, Bullman, Butterman, Coachman,

Cobbler, Cultivator, Daftry, Deliveryman, Dhobi, Dresser, Fireman, Gowala,

Hammerman, Helper (Blacksmith), Helper, Jamadar (stand), Jamadar,

Khalasi, Mali Senior, Mate/Mistry, Mazdoor (literate), Nalband, Oilman,

Ploughman, Vtackers, Supervisor, Thatcher, Valveman, Valveman (Senior),

Wireman fixing, tin cables, any other categories by whatever name

called which are of a semi-skilled nature.

Skilled

Artificer (Class-Il, lII, 1V), Blacksmith, Blacksmith (Class Il), Boilerman,
Carpenter, Carpenter (Class 1), Carpenter-cum-Blacksmith, Chowdhary,
Driver, Driver (Engine Tractor, M.T. Motor), Electrician, Fitter, Mason, Masgn
Class Il, Machine hand (Class I, Ill, 1V), Machineman, Mate Gr. | (Senior),
Mechanic, Milk Writer, Mistry (Head), Moulder, Muster Writer, Operator
(Tube-well), Painter, Plumber, Welder, Upholsterer, Wireman, any other
categories by whatever name called which are of a skilled nature.

AREA-A AREA-B AREA-C
2 3 4
Rs. Rs. Rs.

114.00 104.00 102.00
125.00 116.00 107.00
137.00 125.00 115.00
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Highly Skilled

Artificier Class |, Blacksmith Class |, Carpenter Class |, machine hand 153.00 141.00 125.00

Class I, Mason Class |, Mechanic (Senior), any other categories by

whatever name called which are of highly skilled nature.

Clerical

Assistant (Farm), Assistant (Cashier), Clerk, Munshi, Register Keeper, 137.00 125.00 115.00

Storekeeper, Timekeeper, Typist, any other categories by whatever name

called which are of clerical nature.

PART-II

Rates of special allowance for every point rise in All
India Consumer Price Index (Industrial Workers) beyond
522 (1982=100) which is six monthly average up to
December, 2004.

Categories of  AREA ‘A’ AREA ‘B° AREA C

employees

Unskilled 22 Paise 20 Paise 20 Paise

Semi-skilled 24 Paise 22 Paise 20 Paise

Skilled/Clerical 26 Paise 24 Paise 22 Paise

Highly Skilled 29 Paise 27 Paise 24 Paise
PARTHII

EXPLANATIONS FOR THE PURPOSES OF THIS
PROPOSAL

1. “Area ‘A’ ” and “Area ‘B’ ” as indicated in Annexure
to this Notification shall respectively comprise all the
places as specified in the said annexure as such area,
and include all places within a distance of fifteen
kilometers from the periphery of a Municipal Corporation
or Municipality or Cantonment Board or Notified Area
Committee of a particular places. “Area ‘C’ ” shall
comprise of all the other places not mentioned in the
Annexure and to which the Minimum Wages Act, 1948
extends. The place added or upgraded from time to time
by the Ministry of Finance for the purpose of payment of
House Rent Allowance to Central Government employees
shall be taken to be added from the date of such addition
or up-gradation for the purposes of classification specified
in Annexure to this draft proposal.

2. Where in any area the minimum rates of wages
fixed under proposal are lower than the minimum rates
of wages fixed by the State Government for employees
in the scheduled employment of agriculture in respect of
which it is the appropriate Government the, higher rate
shall be deemed as minimum wage fixed under this
proposal.

3. (a) “Unskilled work” means work which involves
simple operations requiring little or no skill or experience
on the job;

(b) “Semi-skilled work” means work which involves
some degree of skill or competence acquired through
experience on the job and which is capable of being
performed under the supervision or guidance of a skilled
employee, and includes unskilled supervisory work;

(c) “Skilled work” means work which involves skill or
competence acquired through experience on the job or
through training as an apprentice in a technical or
vocational institute and the performance of which calls
for intiative and judgement;

(d) “Highly skilled work” means work which calls for
a high degree of perfection and full competence in the
performance of certain tasks acquired through intensive
technical or professional training or practical work-
experience for long years and also requires a worker to
assume full responsibility for the judgement or decision
involved in the execution of these tasks.

4. The “Minimum Rates of Wages” include also the
wages for weekly day of rest.

5. The Minimum Rates of Wages are applicable to
employees employed by contractors also.
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6. The Minimum Rate of Wages for a disabled person
shall be equal to that of an able bodied person of
appropriate category.

7. The Minimum Rate of Wages and special
allowance both constitute the minimum rate of wages to
be enforceable under the Minimum Wages Act, 1948
(11 of 1948)

ANNEXURE

AREA - “A”
Ahmedabad (UA) Hyderabad (UA)
Bangalore (UA) Kanpur (UA)
Calcutta (UA) Lucknow (UA)
Delhi (UA) Madras (UA)
Greater Bombay (UA) Nagpur (UA)

AREA - ‘B’
Agra (UA) Jamshedpur (UA)
Ajmer Jodhpur
Aligarh Kochi (UA)
Allahabad (UA) Kolhapur (UA)
Amravati Kozhikode (UA)
Aurangabad (UA) Kota
Barelly (UA) Ludhiana
Bhavnagar Madurai (UA)
Bikaner Meerut (UA)
Bhopal Moradabad (UA)
Bhubaneswar Mysore (UA)
Amritsar Nasik (UA)
Chandigarh (UA) Pune (UA)
Coimbatore (UA) Patna (UA)
Cuttack (UA) Raipur (UA)
Durgapur Rajkot
Faridabad Ranchi (UA)
Complex

SRAVANA 14, 1935 (Saka)

to Questions 70

Ghaziabad (UA) Sholapur (UA)
Gorakhpur Srinagar (UA)
Guwahati City Surat (UA)
Guntur Thiruvanantapuram (UA)
Gwalior (UA) Vadodara (UA)
Indore (UA) Varanasi (UA)
Hubli-Dharwad Vijayawada (UA)
Jabalpur (UA) Visakhapatnam (UA)
Jaipur (UA) Warangal

AREA ‘C’ will comprise all areas not mentioned in this list
NB : U.A. stands for Urban Agglomeration.

[F. No. S-32017/1/2005-WC]
H.N. GUPTA, Labour and Employment Adviser

MINISTRY OF LABOUR AND EMPLOYMENT
NOTIFICATION

New Delhi, the 3rd March, 2006

S.0. 278(E).—Whereas the draft relating to fix the
minimum piece rate of wages and minimum guaranteed
time rate of wages per day payable to the employees
employed in the stone mines in the whole of India were
published in the Gazette of India, Extraordinary, Part I,
Section 3, Sub-section (ii), dated the 17th November,
2005 as required by clause (b) of sub-section (i) of
section 5 of the Minimum Wages Act, 1948 (11 of 1948)
under the notification of the Government of India in the
Ministry of Labour and Employment number S.O. 1620(E),
dated the 17th November, 2005 for information of and
inviting objections and suggestions from all persons likely
to be effected thereby, till the expiry of the period of two
months from the date on which copies of the Gazette of
India containing the said notification were made available
to the public.

And whereas copies of the said Gazette were made
available to the public on the 17th November, 2005.

And whereas no objections or suggestions have been
received by the Central Government from the public.

Now, therefore, in exercise of the powers conferred
by clause (b) of sub-section (1) of section 3 read with
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clause (iii) of sub-section 1 of section 4 and sub-section
(2) of section 5 of the aforesaid Act, and in supersession
of the notification number S.O. 542(E), dated the 1st
August, 1997, except as respects things done or omitted
to be done before such super session, the Central
Government as required under the proviso to the said
section 5 hereby fixes the minimum rates of wages per
day per employee as specified in column (6) of the
Schedule annexed hereto, payable to the categories of
employees mentioned against them in column (1) thereof,
relating to the employment in the stone mines.

The revised minimum piece-rate wages and minimum
guaranteed time-rate wages shall consist of basic rate of
wages, Variable Dearness Allowance (VDA) as set out in

AUGUST 5, 2013
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columns (3) and (4) respectively of the Table annexed to
this notification and an addition of 5 percent of basic rate
of wages and Variable Dearness Allowance (VDA) to
make minimum wages as given in column (6) of the said
Table payable to the classes of employees engaged in
the work mentioned against them in column (2) thereof
and a special allowance at the rate set up in column (7)
of the said Table for minimum piece rate of wages. The
Special allowance shall be adjusted by the Chief Labour
Commissioner (Central) [CLC (C)], at the interval of every
six months commencing on the day of 1st October and
1st April on the basis of the average Consumer Price
Index number for Industrial Workers (Base 1982=100) for
preceding period of six months ending on the 30th June
and the 31st December every year, respectively.

TABLE
Serial  Nature of Piece Basic Variable Total Proposed Rate of
Number work done by Wage as Dearness (column 2+ Basic special
employee revised in Allowance column 3) Minimum allowance
August, (NDA) (As Wage for every
1997 revised by Column point rise
Chief Labour 4+5%) of Consumer
Commissioner Price Index
(Central) w.e.f. Number
1.4.2005 beyond
522 for
Industrial
Workers
(Base
1982=100)
1 2 3 4 5 6 7
1. Excavation and Removal
of over burden with 50
meters Icad/1.5 meters
lift*
(i) Soft Soil Rs. 65.00 Rs. 33.60 Rs. 98.60 Rs. 103.53 Rs. 0.20
(i) Soft Soil with rock Rs. 99.00 Rs. 51.28 Rs. 150.28 Rs. 157.78 Rs. 0.30
(iii) Rock Rs. 131.00 Rs. 67.19 Rs. 198.19 Rs. 208.09 Rs. 0.40
2. Removal and stacking of Rs. 52.00 Rs. 26.42 Rs. 78.52 Rs. 82.44 Rs. 0.16

rejected stones with 50
meters lead/15 meters
lift*
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1 2 3 4 5 6 7
3. Stone Breaking or Stone

Crushing size of category**

(i) 1.0 to 1.5 inches Rs. 407.00 Rs. 208.66 Rs. 615.66 Rs. 646.44 Rs. 1.24

(i) Above 1.5 to 3.0 inches Rs. 349.00 Rs. 176.83 Rs. 525.83 Rs. 552.12 Rs. 1.06

(iii) Above 3.0 to 5.00 inches Rs. 203.00 Rs. 104.33 Rs. 307.33 Rs. 322.69 Rs. 0.62

(iv) Above 5.0 inches Rs. 167.00 Rs. 84.88 Rs. 251.88 Rs. 264.47 Rs. 0.51

*Per 2.831 cubic meters or 100 cubic feet

**Per truck load of 5.662 cubic meters or 200 cubic feet

Explanation:

1.

The basic minimum price-rate of wages are
inclusive of wages payable for the weekly day of
rest.

The minimum rates of wages are applicable to
employees employed by the contractors also.

Where the prevailing rates of wages based on
contract or agreement or otherwise are higher
than the notified rates under the Act the higher
rates should be protected and treated as the
minimum rates of wages for the purpose of this
notification.

The minimum guaranteed wage, namely the fall-
back wage for all piece rated employees shall be
as specified under column (6) of the Table against
each category of work.

The employer shall not make any deductions
whatsoever from the aforesaid piece-rate of wages
on account of the cost of explosive, detonator,
removal of soil, dewatering charges etc. The
employer will supply material for blasting, drilling
of holes and dewatering facilities.

The minimum rates of wages payable to disabled
employees shall be the same as payable to
workers of the appropriate category.

The above mentioned wages as set out in
column (3) of the above Table are based on six
monthly average of All India Consumer Price

Index number 522 (base year 1982=100) for
Industrial workers for the month ending December
2004.

[F.No. S$-32019/6/2003-WC (MW]
ASHOK SAHU, Economic Adviser

MINISTRY OF LABOUR AND EMPLOYMENT
NOTIFICATION

New Delhi, the 7th August, 2008

S.0. 1994(E).—Whereas the proposals to fix the
minimum rates of wages per day payable to the
employees engaged in the scheduled employment of
“Employment of Sweeping and Cleaning excluding
activities prohibited under the Employment of Manual
Scavengers and Construction of Dry Latrines (Prohibition)
Act, 1993”, was published in the Gazette of India,
Extraordinary, Part Il, Section 3, sub-section (ii), as
required by clause (b) of sub-section (1) of Section 5 of
the Minimum Wages Act, 1948 (11 of 1948), vide
Notification of the Government of India in the Ministry of
Labour and Employment S.O. 925(E), dated the 24th
April, 2008 for information of and inviting objections and
suggestions from all persons likely to be affected thereby,
till the expiry of the period of two months, from the date
on which copies of Gazette notification were made
available to the public;

And, whereas, no objections or suggestions have
been received on the said proposals by the Central
Government;

Now, therefore, in exercise of the powers conferred
by clause (a) of sub-section (1) of Section 3 read with
clause (i) of sub-section (1) of Section 4 and sub-section
(2) of Section 5 of the said Act, the Central Government



75

Written Answers

after consulting the Advisory Board, hereby fixes the
minimum rates of wages payable to the employees
employed in this Scheduled employment.

The minimum rates of wages, which will be effective
from the date of this notification shall consist of—

(a)

basic rates of wages as set out in column (2) of
Part-l of the Schedule annexed herewith and
payable to the employees working in areas
mentioned in column (1) thereof; and

a special allowance, hereinafter referred to as
Variable Dearness Allowance, Part-ll of the said
Schedule shall be adjusted by the Chief Labour
Commissioner (Central) at an interval of six months
commencing on the 1st October and 1st April on
the basis of average Consumer Price Index
Number for Industrial Workers for the each
preceding period of six months ending on 30th
June and 31st December every year respectively,
at the rate mentioned in column (2) of Part-ll of
the Schedule.

SCHEDULE

Part |—Basic rates of minimum wages

AUGUST 5, 2013

Area Daily wage
(1) (2)

A Rs. 180.00
B Rs. 150.00
C Rs. 120.00

Part Il—Rate of Special Allowance

Rate of Variable Dearness allowance for every point

rise or

fall in Consumer Price Index Number (Base

2001=100) beyond 133 for Industrial Workers which
is six months average upto 31st December, 2007.

Area Variable Dearness Allowance
(1) )

A Rs. 1.35 Paise

B Rs. 1.13 Paise

C Rs. 0.90 Paise

[F. No. S-32017/1/2008-WC]
HARCHARAN SINGH, Dy. Director General

to Questions 76

Explanation : For the purpose of this notification

1. Area ‘A’ and Area ‘B’ as indicated in Annexure

to this notification shall respectively comprise all
the places as specified in the said annexure as
such areas, and include all places within a
distance of fifteen kilometers from the periphery
of a Municipal Corporation or Municipality or
Cantonment Board or Notified Area Committee or
a particular place and Area ‘C’ shall comprise of
all the other places not mentioned in the Annexure
and to which the Minimum Wages Act, 1948
extends. The places added or upgraded from time
to time by the Ministry of Finance for the purpose
of payment of House Rent Allowance to Central
Government employees shall be taken to be
added from the date of such addition or up-
gradation for the purposes of classification

specified in Annexure to this draft proposal.

. Where the existing rates of wages of any

employee, based on contract or agreement or
otherwise, are higher than the rates notified herein,
the higher rates shall be protected and treated as
minimum rates of wages, applicable for the
purpose of this notification to such employee.

. The Minimum rates of wages include also the

wages for weekly day of rest.

. The minimum rates of wages are applicable to

employees employed by contractors also.

. The minimum rates of wages for disabled persons

shall be same as payable to the workers of
appropriate category.

. The men and women employees shall get the

same rates of wages for the same work or work
of similar nature.

. The minimum rates of wages and Variable

Dearness Allowance both constitute the minimum
rates of wages to be enforceable under the
Minimum Wages Act, 1948 (11 of 1948).
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ANNEXURE
AREA—"A”
Ahmedabad (UA) Hyderabad (UA)
Bengaluru (UA) Kanpur (UA)
Kolkata (UA) Lucknow (UA)
Delhi (UA) Chennai (UA)
Greater Mumbai (UA) Nagpur (UA)
AREA—“B”
Agra (UA) Jamshedpur (UA)
Ajmer Jodhpur
Aligarh Kochi (UA)
Allahabad (UA) Kolhapur (UA)
Amravati Kozhikode (UA)
Aurangabad (UA) Kota
Bareily (UA) Ludhiana
Bhavnagar Madurai (UA)
Bikaner Meerut (UA)
Bhopal Moradabad (UA)
Bhubaneswar Mysore (UA)
Amritsar Nasik (UA)
Chandigarh (UA) Pune (UA)
Coimbatore (UA) Patna (UA)
Cuttack (UA) Raipur (UA)
Durgapur Rajkot
Faridabad Ranchi (UA)
Complex
Ghaziabad (UA) Sholapur (UA)
Gorakhpur Srinagar (UA)
Guwahati City Surat (UA)
Guntur Thiruvanantapuram (UA)
Gwalior (UA) Vadodara (UA)

Indore (UA) Varanasi (UA)
Hubli-Dharwad Vijayawada (UA)
Jabalpur (UA) Visakhapatnam (UA)
Jaipur (UA) Warangal

Area—'C’ will comprise all areas not mentioned in this list.
NB: U.A. stands for Urban Agglomeration.

NOTIFICATION
New Delhi, the 18th September, 2008

S.0. 2233(E).—Whereas the proposals to fix the
minimum rates of wages per day payable to the
employees engaged in the Scheduled employment of
“Employment of Watch and Ward”, was published in the
Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section (ii), as required by clause (b) of sub-section (1)
of section 5 of the Minimum Wages Act, 1948 (11 of
1948), vide Notification of the Government of India in
the Ministry of Labour and Employment S.O. 1206(E),
dated the 23rd May, 2008 for information and inviting
objections and suggestions from all persons likely to be
affected thereby, till the expiry of the period of three
months, from the date on which copies of Gazette
notification were made available to the public;

AND whereas the copies of the said Gazette were
made available to the public on 24th May, 2008;

AND whereas objections and suggestions received
on the said proposals have been considered by the
Central Government;

NOW, therefore, in exercise of the powers conferred
by clause (a) sub-section (1) of section 3 read with
clause (i) of sub-section (1) of section 4 and sub-section
(2) of section 5 of the said Act, the Central Government
after consulting the Advisory Board, hereby fixes the
minimum rates of wages payable to the employees
employed in this Scheduled employment.

The minimum rates of wages, which will be effective
from date of this notification shall consist of (a) basic
rates of wages as set out in column (2) of Part-I of the
Schedule annexed herewith and payable to the
employees working in areas mentioned in Column (1)
thereof; and
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(b) a special allowance, hereinafter referred to as
Variable Dearness Allowance, in Part-ll of the said
Schedule shall be adjusted by the Chief Labour
Commissioner (Central) at an interval of six months
commencing on the 1st October and 1st April on the
basis of average Consumer Price Index Number for
Industrial Workers for the each preceding period of six
months ending on 30th June and 31st December every
year respectively, at the rate mentioned in Column (2)
of Part-1l of the Schedule.

SCHEDULE

Part-l Basic rates of wages

Area Daily wage (In Rupees)

Without arms

A Rs. 180

B Rs. 150

C Rs. 120
With arms

A Rs. 200

B Rs. 170

C Rs. 140

Part-ll Rate of Variable Dearness Allowance

Rate of Variable Dearness Allowance for every point
rise or fall beyond 133, which is the average monthly
Consumer Price Index Number for Industrial Workers
(Base 2001=100) for the period July-December, 2007.

Area Variable Dearness Allowance
(In Rupees)

Without arms

A 1.35

B 1.13

] 0.90
With arms

A 1.50

1.28

] 1.05

to Questions 80

Explanation: For the purpose of this notification

1. Area “A” and Area “B” as indicated in Annexure

to this notification shall respectively comprise all
the places as specified in the said annexure as
such areas, and include all places within a
distance of fifteen kilometers from the periphery
of a Municipal Corporation or Municipality or
Cantonment Board or Notified Area Committee of
a particular place. Area “C” shall comprise of all
the other places not mentioned in Area “A” and
“B” of the Annexure and to which the Minimum
Wages Act, 1948 extends. The places added or
upgraded from time to time by the Ministry of
Finance for the purpose of payment of House
Rent Allowance to Central Government employees
shall be taken to be added from the date of such
addition or up-gradation for the purposes of
classification specified in Annexure to this draft
proposal.

. Where the existing rates of wages of any

employee based on contract or agreement or
otherwise are higher than the rates notified herein,
the higher rates shall be protected and treated as
minimum rates of wages, applicable for the
purpose of this notification to such employees.

. The minimum rates of wages include also the

wages for weekly day of rest.

. The minimum rates of wages are applicable to

employees employed by contractors also.

. The minimum rates of wages for disabled persons

shall be same as payable to the workers of
appropriate category.

. The men and women employees shall get the

same rates of wages for the same work or work
of similar nature.

. The minimum rates of wages and Variable

Dearness Allowance both constitute the minimum
rates of wages to be enforceable under the
Minimum Wages Act, 1948.
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ANNEXURE Indore (UA) Varanasi (UA)
AREA—"A” Hubli-Dharwad Vijayawada (UA)
Ahmedabad (UA) Hyderabad (UA) Jabalpur (UA) Visakhapatnam (UA)
Bengaluru (UA) Kanpur (UA) Jaipur (UA) Warangal
Kolkata (UA) Lucknow (UA) Area—‘C’ will comprise all areas not mentioned in this list.
. . NB: U.A. stands for Urban Agglomeration.
Delhi (UA) Chennai (UA)
Greater Mumbai (UA) Nagpur (UA) [F. No. S-32017/2/2008-WC]
HARCHARAN SINGH, Dy. Director General
AREA—“B”
MINISTRY OF LABOUR AND EMPLOYMENT
Agra (UA) Jamshedpur (UA) NOTIFICATION
Ajmer Jodhpur
New Delhi, the 20th May, 2009
Aligarh Kochi (UA)
S.0.1284(E).—Whereas the proposals to revise the
Allahabad (UA) Kolhapur (UA) .
minimum rates of wages per day payable to the
Amravati Kozhikode (UA) employees engaged in the Scheduled employment of
“Loading and Unloading in (i) Goods Sheds, Parcel
Aurangabad (UA) Kota Offices of Railways; (ii) Other Goodsheds, Godowns,
Barelly (UA) Ludhiana Warehouses, etc.; and (iii) Docks and Ports”, was
published in the Gazette of India, Extraordinary, Part I,
Bhavnagar Madurai (UA) Section 3, Sub-section (ii), as required by clause (b) of
Bikaner Meerut (UA) sub-section (1) of Section 5 of the Minimum Wages Act,
1948 (11 of 1948), vide Notification of the Government
Bhopal Moradabad (UA) of India in the Ministry of Labour and Employment No.
Bhubaneswar Mysore (UA) S.0. 134 (E) dated 13th January, 2009 for information
and inviting objections and suggestions from all persons
Amritsar Nasik (UA) likely to be affected thereby, till the expiry of the period
Chandigarh (UA) Pune (UA) of two months, from the date on which copies of Gazette
notification were made available to the public;
Coimbatore (UA) Patna (UA)
. And, whereas, the copies of the said Gazette were
Cuttack (UA) Raipur (UA) made available to the public on 14th January, 2009;
Durgapur Rajkot
And, whereas, no objections or suggestions have
Faridabad Ranchi (UA) been received on the said proposals by the Central
Complex Government;
Ghaziabad (UA) Sholapur (UA) Now, therefore, in exercise of the powers conferred
Gorakhpur Srinagar (UA) by clause (a) of sub-section (1) of Section 3 read with
clause (i) of sub-section (1) of Section 4 and sub-section
Guwahati City Surat (UA) (2) of Section 5 of the said Act, the Central Government
Guntur Thiruvanantapuram (UA) after consulting the Advisory Board, hereby fixes the
minimum rates of wages payable to the employees
Gwalior (UA) Vadodara (UA)

employed in this Scheduled employment.
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The minimum rates of wages, which will be effective
from the date of this notification shall consists of—

(a)

basic rates of wages as set out in column (2) of
Part-l of the Schedule annexed herewith and
payable to the employees working in areas
mentioned in Column (1) thereof; and

a special allowance (hereinafter referred to as
Variable Dearness Allowance) in Part Il of the
said Schedule shall be adjusted by the Chief
Labour Commissioner (Central) at an interval of
six months commencing on the 1st October and
1st April on the basis of average Consumer Price
Index Number for Industrial Workers for the each
preceding period of six months ending on
30th June and 31st December every year
respectively, at the rate mentioned in Column (2)
of Part-Il of the said Schedule.

SCHEDULE
Part I: Basic rates of minimum wages
Area Daily wage (in Rupees)
A Rs. 180
B Rs. 150
C Rs. 120

Part Il: Rate of Variable Dearness Allowance

Area Rate of Variable Dearness Allowance for every point
rise or fall beyond 133, which is the average

monthly Consumer Price

Index Number for

Industrial Workers (Base 2001=100) for the period
July-December, 2007

B

Cc

Rs. 1.35

Rs. 1.13

Rs. 0.90

Explanation.—For the purpose of this notification,—

1.

Area “A” and Area “B” as indicated in Annexure
to this notification shall respectively comprise all
the places as specified in the said annexure as
such areas, and include all places within a
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distance of fifteen kilometers from the periphery
of a Municipal Corporation or Municipality or
Cantonment Board or Notified Area Committee of
a particular place. Area “C” shall comprise of all
the other places not mentioned in Areas “A” and
“B” of the Annexure and to which the Minimum
Wages Act, 1948 (11 of 1948) extends. The places
added or upgraded from time to time by the
Ministry of Finance for the purpose of payment of
House Rent Allowance to Central Government
employees shall be taken to be added from the
date of such addition or up- gradation for the
purposes of classification specified in Annexure
to this draft proposal.

Where the existing rates of wages of any
employee based on contract or agreement or
otherwise are higher than the rates notified herein,
the higher rates shall be protected and treated as
minimum rates of wages applicable for the
purpose of this notification to such employees.

The minimum rates of wages include also the
wages for weekly day of rest.

The minimum rates of wages are applicable to
employees employed by contractors also.

The minimum rates of wages for disabled persons
shall be same as payable to the workers of
appropriate category.

The men and women employees shall get the
same rates of wages for the same work or work
of similar nature.

The minimum rates of wages and Variable
Dearness Allowance both constitute the minimum
rates of wages to be enforceable under the
Minimum Wages Act, 1948 (11 of 1948).

ANNEXURE

AREA—"“A”

Ahmedabad

Bengaluru

Kolkata

Delhi

(UA) Hyderabad (UA)

(UA) Kanpur (UA)

(UA) Lucknow (UA)

(UA) Chennai (UA)
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Greater Mumbai (UA) Nagpur (UA)
AREA—“B”
Agra (UA) Jamshedpur (UA)
Ajmer Jodhpur
Aligarh Kochi (UA)
Allahabad (UA) Kolhapur (UA)
Amravati Kozhikode (UA)
Aurangabad (UA) Kota
Bareily (UA) Ludhiana
Bhavnagar Madurai (UA)
Bikaner Meerut (UA)
Bhopal Moradabad (UA)
Bhubaneswar Mysore (UA)
Amritsar Nasik (UA)
Chandigarh (UA) Pune (UA)
Coimbatore (UA) Patna (UA)
Cuttack (UA) Raipur (UA)
Durgapur Rajkot
Faridabad Ranchi (UA)
Complex
Ghaziabad (UA) Sholapur (UA)
Gorakhpur Srinagar (UA)
Guwabhati City Surat (UA)
Guntur Thiruvanantapuram (UA)
Gwalior (UA) Vadodara (UA)
Indore (UA) Varanasi (UA)
Hubli-Dharwad Vijayawada (UA)

Jabalpur (UA) Visakhapatnam (UA)

Jaipur (UA) Warangal

Area—'C’ will comprise all areas not mentioned in this list.
NB: U.A. stands for Urban Agglomeration.

[F. No. S-32017/2/2008-WC]
HARCHARAN SINGH, Dy. Director General
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MINISTRY OF LABOUR AND EMPLOYMENT
NOTIFICATION

New Delhi, the 20th May, 2009

S.0.1285(E).—Whereas the proposals to revise the
minimum rates of wages per day payable to the
employees engaged in the Scheduled employment of
“Construction or Maintenance of Roads or Runways or in
Building Operations including laying down Underground
Electric, Wireless, Radio, Television, Telephone, Telegraph
and Overseas Communication Cables and similar other
Underground Cabling Work, Electric Lines, Water Supply
Lines and Sewerage Pipe Lines”, was published in the
Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section (ii), as required by clause (b) of sub-section (1)
of section 5 of the Minimum Wages Act, 1948 (11 of
1948), vide Notification of the Government of India in the
Ministry of Labour and Employment S.0. 132 (E), dated
the 13tn January, 2009 for information and inviting
objections and suggestions from all persons likely to be
affected thereby, till the expiry of the period of two months,
from the date on which copies of Gazette notification
were made available to the public;

AND whereas the copies of the said Gazette were
made available to the public on 14th January, 2009;

AND whereas, no objections or suggestions have
been received on the said proposals by the Central
Government;

NOW, therefore, in exercise of the powers conferred
by clause (a) of sub-section (1) of section 3 read with
clause (i) of sub-section (1) of section 4 and sub-section
(2) of section 5 of the said Act, the Central Government
after consulting the Advisory Board, hereby revise the
minimum rates of wages payable to the employees
employed in this Scheduled employment.

The minimum rates of wages, which will be effective
from date of this notification shall consist of—

(a) basic rates of wages as set out in columns (2),
(8) and (4) of Part-l of the Schedule annexed
herewith and payable to the categories of
employees working in areas mentioned in
Columns (2), (3) and (4) thereof; and
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(b) a special allowance (hereinafter referred to as
Variable Dearness Allowance) in Part-ll of the
said Schedule shall be adjusted by the Chief
Labour Commissioner (Central) at an interval of

to Questions 88

Index Number for Industrial Workers for the each
preceding period of six months ending on 30th
June and 31st December every year respectively,
at the rate mentioned in Columns (2), (3) and (4)

six months commencing on the 1st October and of Part-Il of the said Schedule.

1st April on the basis of average Consumer Price

Schedule

Part-l: Basic Minimum Rates of Wages

Category of Worker

Minimum Rates of Basic wages
per day (in Rupees)

Unskilled

Bajri Spreader, Beldar, Beater Women, Bell-Woman, Chain Man,
Boat Man, Bucket Man, Carrier (Stone), Carrier (Water), Cartman,
Caretaker (Bridge), Cleaner (Crane, Truck, Cinder for ash Pit), Chowkidar,
Concrete (Hand Mixer), Daffadar, Driver (Bullock, Camel, Donkey, Mule),
Flag Man, Flagman (Blast Train), Gate Man, Gangmen, Gating man
(Permanent Way), Handle Man, Jumper Man, Kamin (Female Work),
Khaias, Bridge, Electrical, Marine, Moplah, Store, Steam Road, Share,
Roller Survey, Labourer (Garden), Mazdoor, Hole Cutter, Lorry Trainees,
Petrolman, Peon, Searcher, Signal man, Strikers, Striker (Moplah gang),
Sweeper, Tall Boy, Tile Turner, Trolly man, Vaks Controller, Valveman,
Watchman, White Washer, Wooderman, Wooder Woman, Borryman,
Coalman, Condenser, Attendant, Grass Cutter, Muchhers Jamadars,
Condenser Attendant, Shunters, and any other categories by whatever
name called, which are of an unskilled nature.

Semi-skilled/Unskilled Supervisory

Belchawala, Bhisti, Bhisti (with Mushk), Boatman (head), Breaker,
Breaker (Stone, Rock, Rock Stone, Stone Metal, Canweaver, Chain-man
(Head), Charpoy-Stringer, Checker, Chowkidar (Head), Security Guard
(without arms), Cracker, Daftri, Dollyman, Assistant, Driller, Driver (Skin),
Excavator, Ferroman, Fireman, Fireman (Brick Kiln, Steam Road Roller),
Gate Keeper, Gharami Thatcher, Classman, Grater, Greaser-cum-Fireman,
Grinder Hammerman, Helper (Artisan), Helper (Sawyer), Jamadar,
Keyman, Khalasi (Head Survey, Rivertters-Moplah Gang, Supervisory),
Labourer (Rock-Cutting), Lascar, Mali (Head), Mate, Mate (Blacksmith,
Road, Carpenter), Engine Driver and/or Feeder, Fitter, Gang, Khalasi,
Mazdoor Mason, Permanent Way, Pump-Driver, Turner, Mazdoor (Heavy-
weight), Charge-man, Mistri (Head, Muccadam, Night-guard, Runner (Post
dak), Oilman, Quarry man, Quarry Operator, Stoneman, Stocker, Thatcher,

AREA-A AREA-B AREA-C
2 3 4
180 150 120
200 170 140
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Stockers and Boilerman, Thoombaman (Spade worker), Tindals, Trollyman
(Head Motor), Fitter (Assistant Semi-Skilled), Jamadar, (Semi-skilled),
Mate (Stone), Pump Attendant, Bearer, Breakman, Crowlder Man, Cook,
Dandee, Frash, Hacksaw man, Helper (locco-Crane/Truck), Kasab, Khalasi
(Structural), Laboratory Boy, Manjhee (Boatman), Masalchi P.M. Mates,
Pointsman Sencummy, Topas, Topkar (Big Stone Breaker), Trolly Jamadar,
Winchman, Attendance-keeper, Assistant Wireman and any other
categories by whatever name called, which are of semi-skilled nature.

Skilled
Assistant Mistry, Armature Winder Grade-Il and Ill, Bhandari, Blacksmith, 220 200 170
Blacksmith (Selection Grade, Grade II, Ill, Class Il and Ill) Boilerman,

Boilerman Grade Il and lll, Boiler Foreman Grade Il, Work (Assistant),
Brick Layer, Bricklayer (Selection Grade, Class Il), Blaster, Carpenter,
Carpenter (Selection Grade, Grade Il and Ill, Class | and lll Assistant,
B.I.M. Road, Cabinet Maker, Security Guards (with arms), Caneman,
Celotex, Cutter Maker Chargeman, Class Il and Class lll, Carpenter
Ordinary), Checkder (Junior), Chick Maker, Chickman (Junior) Concrete
Mixture Mixer, Concrete Mixture Operator, Cobbler, Coremaker, Driver,
Driver Motor Vehicle, Motor Vehicle Selection Grade, Motor Lorry, Motor-
Lorry Grade I, Lorry Grade Il, Diesel Engine, Diesel Engine Grade lI,
Mechanical Road Roller I.C. and Cement Mixer etc., Road Roller, Road
Roller Driver Grade Il, Driver (Engine Static, Stone Crusher, Tractor/Buil
Dozer, Steam Road Roller, Water Pump, Mechanical Assistant, Road
Roller, Mechanical, Steam Crane, Tractor with Bull Dozer Mechanical,
Transport, Engine Static and Road Roller Boiler Attendant, Engine Operator
(Stone Crusher Mechanical) Distemprer, Electrician, Electrician (Grade II,
Class Il and Class lll), Fitter, Fitter (Selection Grade, Grade Il and lll)
class Il and Ill Assistant, Pipe class Il, Pipe Line ending Bars for
reinforcement Cum-mechanic, Mechanic and Plumber), Gharami (Head),
Glazier, Hole Driller for Blasting, Joiner, Joiner (Cable, Cable Grade ll),
Lineman (Grade II, lll, High Tension/Low Tension), Mason, Mason
(Selection Grade, Grade Il, lll and Class B Mistry), Stone (Stone Class
Il, Brick Work, Stone work), Brick-layer, Tile Flooring, B.I.M., Muccadam
(Head), Stone cutting, Ordinary Mechanics, Mechanic, Mechanic (Class
Il, Air conditioning, Air conditioning Grade Il, Diesel Grade Il, Road
Roller Grade Il, Assistant, Radio), Manson (Gharami), Mistry, Mistry Grade
I, Air conditioning Grade Il, P. Way, Survey, Santras Works), Mason Class
A, Moulder, Moulder (Brick, Tile), Painter, Painter (Selection Grade, Grade
Il and Ill, Class I, Assistant Lotter and Polisher, Polisher, Rough), Plasterer,
Plasterer (Mason Grade Il), Plumber, Plumber (Selection Grade, Class Il,
Assistant Lotter and Polisher, Rough), Plasterer, Plasterer (Mason Grade
II), Plumber (Selection Grade, Class-Il, Assistant Senior, Junior, Mistry
Grade 1), Plumbing Mistry, Plumber-cum-Fitter, Polisher, Polisher (Floor),
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Pump Driver, Pump Driver (Selection Grade), Grade Il and lll, Class II),
Pump Driver (Selection Grade, P.E., Driver, Pumpman, Pumpman
(Assistant), Plumber, Polisher (with spray) Grade Il, Ratan Man, Rivet
Cutter (Assistant) Rivetter, Rivetter (Cutter), Road Inspector Grade II,
Railway Plate Layer, Rod Bender, Sawyer, Sawyer (Selection Grade
Class 1l) Serang, Serangpile Driving Pantooms with Boiler, Shapesman,
Shift-incharge, Sprayman, Sprayman (Roads), Stone Cutter, Stone Cutter
(Selection Grade, Grade Il, Class Il), Stone Chisler, Stone Chisler (Class
Il), Stone Blasterer, Sub-Overseer (Unqualified), Surveyors, Surveyors
(Assistant), Tailor, Tailor (Upholstry), Transprayer, Tar man, Line Man, Tiler
Class Il, Wall (Floor, Roof), Tiler (Selection Grade), Tin-Smith, Tin Smith
(Selection Grade, Grade Il and lll, Class IlI) Tinker, Trailors, Turner,
Upholsterer, Upholsterer (Grade Il and lll), Painter Spray (Class II), Wood
Cutter, Wood Cutter Section Grade, Wood Cutter Class Il, Work Sircar,
Welder, Welder gas, Welder (Class Il, Bridge work), Well Sinker, White
Washer, White Washer (Selection Grade, Class Il), Wireman, Wireman
(Grade II and lll, Mechanic, Electrical), White Washing and Colour
Washing Man, Operator Pneumatic Tools, Operator (Fitter), Boreman,
Borer, Chipper, Chipper-Cum-Grinder, Cook (Head), Driller, Driller (Well
Boring), Driver (Loco/Truck), Electrician (Assistant), Mechanic (Tube-Well),
Mistry Stell, Tube-Well, Telephone), Meter Reader, Meteorogical Observer,
Navghani, Operaor (Batching Plant, Cinema Project, Clamp Shelf,
Compressor, Grane, Dorrick, Diesel Engine, Doser, Dragling Drill Dumber,
Excavator, Fork Lift Generator, Grader, Jack Hammer and Payment breaker
Loader, Pump, Pile Driving, Scrapper, Screening Plant, Shoval, Tractor,
Vibrator, Weight Batcher, Railway Guards, Repairer (Battery), Sharper/
Slotter, Sprayer (Ashalt) Station Master, Surveyor (Silt), Trades-Man, Train
Examiner, Turner/Miller, Tyre Vulcaniser and any other categories by
whatever name called, which are of a skilled nature.

Clerical

M.C. Clerk, Munshi (Matriculate, Non-matriculate), Store Clerk (Matriculate
Non-matriculate), Store Issuer, Store Keeper, Store Keeper Grade |, Grade
Il (Matriculate), Tally Clerk, Time Keeper, Time Keeper (Matriculate Non-
Matriculate), Book Keeper, Work Munshi, Work Munshi (Subordinate),
Accounts Clerk, Clerks, Computer, Telephone Operator, Typist, and any
other categories by whatever name called which are of a clerical nature.

Highly Skilled

Armature Winder Grade |, Blacksmith Grade | and Class |, Boilerman
Grade |, Boilerman Foreman Grade |, Brick Layer class |, Cable Joiner
Grade |, Carpenter grade | and Class |, Celo Cutter and Decorator,
Chargeman Class |, Checker (Sr) Driver Lorry Grade |, Motor Lorry
Grade |, Motor Vehicle Class | and Diesel Engine Grade |, Road Roller
Grade |, Pump Class Electrician Grade | and Class |/Grade |, Fitter

220

240

200

220

170

200
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(Grade |, Class |), Pipe Class | (Head), Foreman (Assistant) Line Man
Grade | Mason (Skilled Grade |, Class I), Mast Rig, Mechanic Class |
and Class Il, Mechanic (Diesel Grade | and Road Roller Grade I,
Airconditioning Grade I/Class |, Mistry Grade |, Mistry (Airconditioning
Grade [), Overseer, Overseer (Senior and Junior), Painter (Grade |, Class
I, Spray) Plasterer (Mason) Class |, Plumber (Head, Class 1), Mistry
Grade |, Polisher (with spray Grade |, Road Inspector Grade |, Sawyer
Class |, Stone Cutter Class |, Stone Cutter Grade |, Stone Chisler Class
I, Stone Mason Class |, Sub-Oversear (Qualified), Tiler Class |, Tinsmith
Grade | and Class |, Upholsterer Grade |, Varnisher Class |, Welder-
Cum-Fitter and Air Conditioning Mechanic, Welder (Gas) Class |, White
Washer Class |, Wireman Grade |, Class I, Wood Cutter Class |, Grinder
(Tool) Grade I, Operator (Batching Plant Grade 1), Clamp Shell Grade |,
Compressor Grade |, Crane Grade |, Diesel Engine Grade |, Dozer
Grade |, Dragline Grade |, Drill Grade |, Dumper Grade |, Excavator
Grade |, Fork Lift Grade |, Generator Grade |, Grader Grade |, Leader
Grade |, Pile Driving Grade |, Pump Grade, Scrapper Grade |, Screening
Plant Grade |, Pump Grade |, Scrapper Grade |, Screening Plant Grade
I, Shovel Grade |, Shove! and Dragline, Tractor Grade |, Vibrator Grade
I, Rigger Grade | Rigger Grade Il, Charper/Sletter Grade I, Shovel and
Dragline Tractor Grade |, Tradesman Class |, Turner/Miller Grade |, Tyre
Vulcaniser Grade |, Work (Assistant) Grade |, and any other categories
by whatever name called, which are of a highly skilled nature.

Part-ll

Categories of Workers Rate of Variable Dearness Allowance for every
point rise or fall beyond 133, which is the
average monthly Consumer Price Index Number
for industrial workers (Base year 2001=100),
for the period July-December, 2007.

Area ‘A’

Area ‘B’ Area ‘C’

1. Unskilled Rs. 1.35
2. Semi-skilled/Unskilled-Supervisory Rs. 1.50
3. Skilled and Clerical Rs. 1.65

4. Highly Skilled Rs. 1.80

Rs. 1.13 Rs.

Rs. 1.28 Rs.

Rs. 1.50 Rs.

Rs. 1.65 Rs.

0.90

1.05

1.28

1.50

Explanation.- For the purpose of this Notification,-

periphery of Municipal Corporation or Municipality

or Cantonment Board or Notified Area Committee
1. (a) Area “A” and Area “B” shall respectively of a particular place, and Area “C” shall comprise
comprise of all the places as specified in the of all the other places not mentioned in the

Annexure to this notification and include all places Annexure to which the Minimum Wages Act, 1948
within a distance of fifteen kilometers from the (11 of 1948) extends.
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(b) The places added or upgraded from time to
time by the Ministry of Finance for the purpose of
payment of House Rent Allowance to Central
Government employees shall be taken to be
added from such dates for the purpose of
classification specified in the Annexure to this
draft proposal.

. Employees employed in the employments in

construction or maintenance of roads or runways
or building operation including laying down
underground Electric, Wireless, Radio, Television,
Telephone, Telegraph and over communication
Cables and similar other under Cabling work,
Electric lines, Water supply lines and sewerage
lines in ‘C’ class areas where the minimum rates
of wages have been fixed on area wise basis
and where the Central Government has
sanctioned payment of winter allowance or hill
allowance or any other special allowance shall
be paid in addition to the minimum rates of wages
fixed by the notification, an amount equal to 10
percent of the minimum rates of wages so fixed:

Provided that in places, which are at a height of
over 6,000 feet, above sea level, 10 percent extra
wages will be paid.

. Workers employed on high rise structures that is

on or above 30 feet height, even for one hour in
a day shall be paid 20 percent extra wages of
the minimum wages for the appropriate category.

. Workers employed on tunnel working shall be

paid 20 percent extra of the minimum wages
fixed under this notification for the appropriate
category.

. (@) “Unskilled Work” means work which involves

simple operations requiring little or no skill or
experience on the job.

(b) “Semi-skilled Work” means work which
involves some degree of skill or competence
acquired through experience on the job and which
is capable of being performed under the
supervision or guidance of a skilled employee
and include unskilled supervisory work.

AUGUST 5, 2013
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(c) “Skilled Work” means work which involves
skill or competence acquired through experience
on the job or through training as an apprentice
in a technical or vocational institute.

(d) “Highly Skilled Work” means work which calls
for a degree of perfection and full competence in
the performance of certain tasks including clerical
work acquired through intensive technical or
professional training or practical work experience
for certain reasonable period and also requires
of an worker to assume full responsibility for the
judgement or decision involved in the execution
of these tasks.

. Where in any area the minimum rates of wages

fixed by this notification are lower than the
minimum rates of wages fixed by the State
Government for employees in employment in
aforesaid Employments in relation to which the
State Government is the appropriate Government,
the rates of wages fixed by the State Government
shall in respect of these areas, be deemed to be
the minimum rates of wages payable under this
notification.

. The minimum rates of wages include also the

wages for weekly day of rest.

. The minimum rates of wages fixed by this

notification are applicable to employees engaged
by contractors also.

. The minimum rates of wages payable to disabled

employees shall be the same as payable to
workers of the appropriate category.

Men and women employees shall get the same
rates of wages for the same work or work of
similar nature.

Minimum rates of wages and special allowance
both constitute the minimum rates of wages to be
enforceable under the Minimum Wages Act, 1948
(11 of 1948).

[F. No. S-32017/3/2008-WC (MW)]
HARCHARAN SINGH, Dy. Director General
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Annexure
CLASSIFICATION OF AREAS

AREA - “A”
Ahmedabad (UA) Hyderabad (UA)
Bengaluru (UA) Kanpur (UA)
Kolkatta (UA) Lucknow (UA)
Delhi (UA) Chennai (UA)
Greater Mumbai (UA) Nagpur (UA)

AREA - “B”
Agra (UA) Jamshedpur (UA)
Ajmer Jodhpur
Aligarh Kochi (UA)
Allahabad (UA) Kolhapur (UA)
Amravati Kozhikode (UA)
Aurangabad (UA) Kota
Bareily (UA) Ludhiana
Bhavnagar Madurai (UA)
Bikaner Meerut (UA)
Bhopal Moradabad (UA)
Bhubaneswar Mysore (UA)
Amritsar Nasik (UA)
Chandigarh (UA) Pune (UA)
Coimbatore (UA) Patna (UA)
Cuttack (UA) Raipur (UA)
Durgapur Rajkot
Faridabad Complex Ranchi (UA)
Ghaziabad (UA) Sholapur (UA)
Gorakhpur Srinagar (UA)
Guwahati City Surat (UA)
Guntur Thiruvanantapuram (UA)
Gwalior (UA) Vadodara (UA)

to Questions 98
Indore (UA) Varanasi (UA)
Hubli-Dharwad Vijayawada (UA)
Jabalpur (UA) Visakhapatnam (UA)
Jaipur (UA) Warangal

Area ‘C’ will comprise all areas not mentioned in this list but to
which the Minimum Wages Act extend.
NB: U.A. stands for Urban Agglomeration.

MINISTRY OF LABOUR AND EMPLOYMENT
NOTIFICATION
New Delhi, the 20th May, 2009

S.0.1286(E).—Whereas the proposals to revise the
minimum rates of wages per day payable to the
employees engaged in the Scheduled employment of
“Gypsum Mines, Barytes Mines, Bauxite Mines,
Manganese Mines, China Clay Mines, Kyanite Mines,
Copper Mines, Clay Mines, Magnesite Mines, White Clay
Mines, Stone Mines, Steatite Mines (including the mines
producing Soap Stones and Talc), Ochre Mines, Asbestos
Mines, Fire Clay Mines, Chromite Mines, Quartzite Mines,
Quartz Mines, Silica Mines, Graphite Mines, Felspar
Mines, Laterite Mines, Dolomite Mines, Red Oxide Mines,
Wolfram Mines, lron Ore Mines, Granite Mines, Rock
Phosphate Mines, Hematite Mines, Marble and Calcite
Mines, Uranium Mines, Mica Mines, Lignite Mines, Gravel
Mines, Slate Mines and Magnetite Mines”, was published
in the Gazette of India, Extraordinary, Part I, Section 3,
Sub-section (ii), as required by clause (b) of sub-section
(1) of section 5 of the Minimum Wages Act, 1948 (11 of
1948), vide Notification of the Government of India in the
Ministry of Labour and Employment S.O. 133 (E), dated
the 13th January, 2009 for information and inviting
objections and suggestions from all persons likely to be
affected thereby, till the expiry of the period of two months,
from the date on which copies of Gazette notification
were made available to the public;

AND whereas the copies of the said Gazette were
made available to the public on 14th January, 2009;

AND whereas objections and suggestions received
on the said proposals have been considered by the
Central Government;
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NOW, therefore, in exercise of the powers conferred
by clause (a) of sub-section (1) of section 3 read with
clause (i) of sub-section (1) of section 4 and sub-section
(2) of section 5 of the said Act, the Central Government
after consulting the Advisory Board, hereby fixes the
minimum rates of wages payable to the employees
employed in this Scheduled employment.

The minimum rates of wages, which will be effective
from date of this notification shall consist of—

(a) basic rates of wages as set out in columns (3)
and (4) of Part-l of the Schedule annexed herewith
and payable to the categories of employees

AUGUST 5, 2013
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working in mines mentioned in Column (2)
thereof; and

a special allowance (hereinafter referred to as
Variable Dearness Allowance) in Part-ll of the
said Schedule shall be adjusted by the Chief
Labour Commissioner (Central) at an interval of
six months commencing on the 1st October and
1st April on the basis of average Consumer Price
Index Number for Industrial Workers for the each
preceding period of six months ending on 30th
June and 31st December every year respectively,
at the rate mentioned in Columns (3) and (4) of
Part-1l of the said Schedule.

Schedule
Part-1
Serial Categories of employees Minimum Rates of Basic Wages Per Day
Number (In Rupees)
Above Ground Below Ground
(1) (2) (3) (4)
1. Unskilled 120.00 150.00
2. Semi-Skilled/Unskilled Supervisory 150.00 180.00
3. Skilled 180.00 210.00
4, Highly Skilled 210.00 240.00
Part-ll
Serial Categories of employees Rate of Variable Dearness Allowance for every
Number point rise or fall beyond 133, which is the
average monthly Consumer Price Index
Number for industrial workers (Base
year 2001=100), for the period
July-December, 2007
Above Ground Below Ground
(1) ) (3) (4)
1 Unskilled Rs. 0.90 Rs. 1.13
2. Semi-skilled/Unskilled Supervisory Rs. 1.13 Rs. 1.35
3. Skilled and Clerical Rs. 1.35 Rs. 1.58
4. Highly Skilled Rs. 1.58 Rs. 1.80
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Part-lll

Classification of Workers

Unskilled Workers

. Chowkidar

Cleaner

Dresser/Dressing Mazdoor
Labourer

Loader

Mazdoor (Male/Female)
Messanger (Male/Female)
Trammer

Caretaker (except in, Copper, Chromite and
Graphite mines where it is semi-skilled)

Office Peon/Peon (except in Bauxite Mines)
Sweeper (Male/Female)

Carrier

Number Taker

Trolly Triper

Water Carrier

Hole Cutter

Earth Cutter

Survey Khalasi

Khalasi not Attending to machines
Carrier (Stone)

Cartman

Concrete (Hand Mixer)

Driver (Mule, Bullock, Camel, Donkey)
Lampman

Petrol man

Waterman

Beldar/Beldar (Canteen)
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28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.

48.

to Questions 102

Coolie

Breaker (using Manual appliances)
Cook-helper

Office Boy
Watchman/Chowkidar
Quarry Worker

Jelly Maker

Overburden Remover
Waste removing mazdoor
Unloader

Excavating Labour
Digger

Butcher

Attender

Compressor Attendant
Lorry Helper

Surface loader

Wood Cutter

Surface Mukar

Under Ground Mukar

Helper and any other categories of workers by
whatever name called, which are unskilled.

Semi-Skilled Workers/Unskilled Supervisory

Bhisti

Assistant Driller

Miner

Butler/Cook

Breaker (using mechanical appliances)
Crech Ayah/Ayah/Untrained Crech Attendant

Untrained Mate/Mining Mate/Mate without
Competency certificate Under Metalli-aferous
Mines Regulations, 1961
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

Written Answers

. Oilman/Qiler

. Head Chowkidar

Helper (Mason, Carpenter, Blacksmith)
Tindals

Muccadam (without competency certificate under
Metalliferous Bulldozer Driver Mines Regulations,
1961)

Pump Attendant (except in Gypsum, Barytes and
Rock Phosphate)

Khalasi (bulldozer) Pump Khalasi/Dumper Khalasi
Compressor Khalasi

Khalasi attending to Machines
Quarry Man
Quarry Operator
Stocker
Storeman
Thatcher
Thoomba Man
Trolley Man
Jamadar
Bearer

White Washer
Breaks Man
Topaz

Topker

Helper (Loco, Crane, Truck)
Edge Runner
Pack Wallers
Rock Wallers
Jack Hammer
Pillarman
Banks Man

Cash Guard
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37.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.
48.
49.
50.
51.
52.
53.
54.
55.
56.

57.

58.
59.
60.
61.
62.
63.
64.
65.
66.

67.
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Checker

Dhobi (Male/Female)

Fireman (except in Mica Mines where it is skilled)
Hammer Man

Grinder

Greaser

Mali/Gardener

Points Man

Attendant

Telephone Attendant

Boiler Man/without certificate

Assistant Blaster

Crusher Operator

Lamp room Incharge/Attendant
Sampler/Sampler Boy

Stone Cutter and Dresser

Dresser Grade-ll

Security Guard (Unarmed)/Head Chowkidar
Sepoy

Meter Reader

Caretaker in Copper, Chromite and Graphite
Mines

Assistant Drill Operator
Canteen Boy
Butler-cum-Cook
Ventilation Fan Attendant
Tool Sharpner

Picker (Male/Female)
Charge-room Attendant
Assistant Mechanic
Assistant Fitter

Mechanical Helper
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68

69.

70.

71.

72.

73.

74.

75.

76.

77.

78.

79.

80.

81.

82.

83.

84.

85.

86.

87.

88.

89.

90.

91.

92.

93.

94.

Written Answers

. Mail Dak Runner
Attendant ‘C’ Category
Laboratory Attendant
Labour Sirdhar
Halwai

Canteen Attendant
Signal Man

Dak Boy

Ward Boy
Laboratory Boy
Peon, only in Bauxite Mines
Senior Sweeper
Security Guard
Shearer

Wast Cutter
Gun-Man

Explosive Carriers
Guage Workers
Disc Workers

Sorter

Mica Cutter Grade-ll

Chisleman

overburden requiring earth cutting
Labour Dafadar

Mines Dafadar

Manual Chelly Breaker

Manual Blast/Metal

which are Semi-skilled.

Skilled Workers

. Airwineh Haulage Operator

Auto-electrician
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10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
283.
24,
Fire Clay Press or drying and refining except o5,
26.
27.
28.
Breaker and any other 29.
categories of workers by whatever name called,
31.
32.
33.

34.

30.

to Questions

. Painter

. Blacksmith

. Tailor

. Compressor Operator

. Blaster/Shot-firer

. Driver

. Head cook

Chargeman

Carpenter

Concrete Mixer Operator
Compressor Attendant
Air Compressor Attendant
Tractor Driver

Vehicle Driver

Chemist and Assistant Chemist
Sub-overseer (unqualified)
Driller

Handhole Driller

Drill Mechanic

Driver Auto

Electrician

Wirelesss Operator Asstt. Foreman
Foreman

Fitter

Ferry Driver

Issuer Loco

Super Foreman

Hoist Operator

IMCE Driver

Driver

Loco Driver

Loader Operator

106
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35

36.

37.

38.

39.

40.

41.

42.

43.

44,

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

59.

60.

61.

62.

63.

64.

Written Answers

. Linesman
Mechanic/Machinist
Mason

Mid Wife

Tinsmith

Supervisory Mechanic

Rock Phosphates

Pump Operator/Driver

Mistry

Skilled Mazdoor
Turner

Senior Mechanic
Pipe Fitter
Supervisor
Drafts Man

Wireman

Stone Crusher Operator
Crusher Operator
Moulder

Welder

Operator

Work Mistry

Engine Driver

Mining Engine Driver Grade-Il
Engineman

Valveman

Cutter

Winding Engine Driver Grade-Il

Timber Man/Timber Mistry Elect.
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65.
66.
67.
68.
69.
70.
Pump Attendant only in Gypsum, Barytes and 71.
72.

73.
Mining Mate with competency certificate under

74.
Metalliferous Mines Regulations, 1961

75.

76.
77.
78.
79.
80.
81.
82.
83.
84.
85.
86.
87.
88.
89.
90.
91.
92.
93.
94.

95.

to Questions

Incharge of Watch and Ward
Shovel Operator

Limco Loader Operator
Surface Supervisor

Dozer Operator

Compressor Driller

Dumper Tractor Operator
Boiler Man (with Certificate)
Machinery Attendant

Air-conditions Mechanic

108

Crech Attendant only in Magnesite, Manganese

and Mica Mines

Power Shovel Operator
Power and Pump House Operator
Miner Grade-I

Tractor Operator

Tub Repairer

Lathe Mistry

Stationery Engine Attendant
Generator Operator
Loading Foreman

Diesel Mechanic

Ferro Printer cum-chairman
Haulage Operator
Dispensary Attendant

Work Sakar

Mica Cutter Grade-I
Dresser Grade-l Mica
Supervisory Fireman
Fireman only in Mines
Compressor Driver

Pump Man Driver
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96.

97.

98.

99.

100.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

Written Answers

Grinder in Mica Mines
Sirdhar Lathe Man

Muccatam (with Competency Certificate under
Metalliferous Mines Regulations, 1961)

Geologist

Security Guard (Armed) and any other categories
of workers by whatever name they are called,
which are Skilled.

Clerical Workers

. Store Clerk

Tally Clerk

Store Issuer

Tool Keeper

Computer

Record Keeper

Tracer

File Clerk

Register Keeper

Time Keeper

Clerk

Munshi

Store Attendant

Teller Clerk

Typist

Magazine Clerk

Telex or Telephone Operator
Hindi Translator
Assistant

Librarian

Assistant Magazine Clerk

Store Keeper and any other categories of workers
by whatever name they are called, which are
Clerical.
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10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.

22.

to Questions 110

Highly Skilled Workers

. Compounder

. Overseer

. Surveyor

. Winding Engine Driver

. Operator (Heavy Earth Moving Shovel and

Bulldozer)

. Head Mistry
. Staff Nurse with Diploma
. Drill Operator other than Jack Hammer

. Electrical Supervisor with Competency Certificate

Underground Shift Boss

Head Mechanic

Qualified and Experienced Welder
Machine Tool Mechanic
Mechanical/Plant Foreman

Mining Supervisor

Vocational Training Instructor/Teacher
Head Electrician

Accountant

Steno with 7 years of service
Store Incharge

Shift Incharge

Supervisor and any other categories of workers
by whatever name they are called, which are
highly skilled.

Explanation. - For the purposes of this notification,-

1.

2.

The minimum rates of wages shall consist of all
inclusive rates and include also the basic rates,
the cost of living allowance say special allowance
and the cash value of the concessional supply, if
any, of essential commodities.

The minimum rates of wages also include the
wages for weekly day of rest.
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Written Answers

3. The minimum rates of wages are applicable to

employees engaged by contractors also.

. The minimum rates of wages for disabled persons

shall be the same as payable to the workers of
the appropriate category.

. (@) “Unskilled work” means work which involves

simple operations requiring little or no skill or
experience on the job;

(b) “Semi-skilled work” means work which
involves some degree of skill or competence
acquired through experience on the job which is
capable of being performed under the supervision
or guidance of a skilled employee and includes
supervisory work;

(c) “Skilled work” means work which involves skill
or competence acquired through experience on
the job or through training as an apprentice in a
technical or vocational institute and the
performance of which calls for initiative and
judgment;

(d) “Miner” means a worker who is directly
involved or engaged in excavation or extraction
by way of digging, picking, sorting, creasing,
processing and loading and other incidental works
thereto in a mine; and

(e) “Highly Skilled work” means work which calls
for a high degree of perfection and full
competence in the performance of certain task
acquired through intensive technical or
professional training or practical work experience
for long years and also requires of a worker to
assume full responsibility for his judgment or
decision involves in the execution of these tasks.

. A person working or employed in or in connection

with a mine is said to be working or employed
“below ground” if he is working or employed:-

(i) in a shaft which has been or in the course
of being sunk; or

(i) in any excavation which extends below
superjacent ground; or

(iii) in an open cast working in which the depth
of the excavation measured from its highest
to its lowest point exceeds six metres.
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7. Where the existing rates of wages of any
employee, based on contract or agreement or
otherwise are higher than the rates notified, the
higher rates shall be protected and treated as the
minimum rates of wages for purpose of this
notification.

8. Where in any area the minimum rates of wages
fixed as per this notification in relation to stone
mines are lower than the minimum rates of wages
fixed by the State Government for the employees
employed in the employment of stone-breaking
or stone crushing operations carried on in any
mine or quarry or under some other arrangement,
the higher rate of wages shall be payable to the
workers employed in the employment in the stone
mines and that wage shall be considered to be
the minimum rates of wages fixed under this
notification.

9. Men and women employees shall get the same
rates of wages for the same work or works of a
similar nature.

10. The minimum rates of wages and Variable
Dearness Allowance both constitute the minimum
rates of wages to be enforceable under the
Minimum Wages Act, 1948 (11 of 1948).

[F. No. S-32017/4/2008-WC (MW)]
HARCHARAN SINGH, Dy. Director General

[Translation]
Melting of Glaciers

*20.  SHRI JITENDRA SINGH BUNDELA:
SHRI M. VENUGOPALA REDDY:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether due to climate change and global
warming, the lakes, springs and glaciers are receding/
melting very rapidly especially in Himalayan region;

(b) if so, the details thereof;

(c) whether the devastation at Kedarnath is also
attributed to the melting of glaciers; and

(d) if so, the details thereof and the precautionary
measures taken by the Government in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) and (b) As per studies conducted by
the Geological Survey of India, the glaciers in Himalayan
region are receding at varying rates in different areas. As
per these findings, recession of glaciers could result from
natural cyclic processes and other factors including, inter
alia, global warming.

(c) and (d) The devastation in the Kedarnath area is
not mainly due to the glacier melt. The combined effect
of very heavy rainfall, heavy snowmelt and breaching of
the Chaurabari lake in the upstream could have resulted
in a gushing outflow with large amounts of debris which
devastated the entire valley. The very heavy rainfall in
the entire catchment further increased the magnitude of
floods downstream.

Government is implementing the National Action Plan
on Climate Change (NAPCC) with a view to enhance the
ecological sustainability of India’s development path and
address climate change in all regions of the country.
NAPCC comprises, inter alia, of eight National Missions
including National Mission for Sustaining the Himalayan
Eco-system which aims to strengthen the system for
observing and monitoring the Himalayan glaciers. Besides,
a research centre on Himalayan Glaciology has been
established at Wadia Institute of Himalayan Geology,
Dehradun to undertake comprehensive glacier research
in the country. Further, all States including Himalayan
States are advised to prepare the State Action Plan on
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to Questions 114

(a) the total number of Ex-servicemen registered in
the country, State-wise, including Jharkhand at present;

(b) the details of the districts in which Sainik Welfare
Boards exist in the country;

(c) whether the Government provides funds to such
Sainik Welfare Boards for the welfare of Ex-servicemen;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS AND MINISTER OF
STATE IN THE MINISTRY OF DEFENCE (SHRI JITENDRA
SINGH): (a) As per the data received from RSBs/ZSBs,
the number of ex-servicemen is 23,15,493 in the country.
The State-wise details including Jharkhand are given in
the enclosed Statement-I.

(b) All the districts in the States are covered by Zila
Sainik Welfare Boards. The Districts, where Zila Sainik
Welfare Boards do not exist, are covered by Zila Sainik
Welfare Offices in the adjoining or the nearest district.
The details of the districts in which Sainik Welfare Boards
exist are given in the enclosed Statement-II.

(c) Yes, Madam.

(d) The details of funds sanctioned to States for their
Sainik Kalyan Boards during last three years and current
year are given below:

Sl. Financial Amount Released
Climate Change to address specific climate change No. Year (Rs.)
issues.
1. 2010-2011 35.90 crore
[English]
2. 2011-2012 24.86 crore
Sainik Welfare Boards 3. 2012-2013 27.37 crore
1. SHRI NISHIKANT DUBEY: Will the Minist f 4 2013-2014 14.00 crore
. . | e Inister o .
Till 31st July, 201
DEFENCE be pleased to state: (Till 31st July, 2013)
Statement |
Census of Ex-Servicemen
Registered Rajya Sainik Welfare Office-wise Population As on Dec. 2012
Sl.No. RSBs/ZSBs Ex-Servicemen
Army AF Navy Total
1 2 3 4 5 6
1. Andhra Pradesh# 63235 11864 5377 80476
2. Arunachal Pradesh# 446 0 0 446
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1 2 3 4 5 6
3. Assam# 26480 3856 1543 31879
4. Bihar# 71038 14351 7756 93145
5. Chhattisgarh# 4603 290 179 5072
6. Goat# 1091 208 718 2017
7. Gujarat# 19533 3719 826 24078
8. Himachal Pradesh# 100691 2095 3497 106283
9. Haryana* 241323 16445 12484 270252
10. Jammu and Kashmir# 70115 665 507 71287
11. Jharkhand# 18733 1366 1016 21115
12. Karnataka# 58869 10179 2400 71448
13. Kerala 130488 21304 12167 163959
14. Madhya Pradesh# 38822 1688 1166 41676
15. Maharashtra# 140177 12159 14206 166542
16. Manipur* 6396 77 35 6508
17. Meghalaya# 2277 81 53 2411
18. Mizoram# 5747 26 19 5792
19. Nagaland 3115 8 14 3137
20. Odisha* 24389 4678 2178 31245
21. Punjab@ 240856 10055 5373 256284
22. Rajasthan# 166258 7289 4280 177827
23. Sikkim# 1087 1 4 1092
24, Tamil Nadu* 106263 11337 3467 121067
25. Tripura# 2235 118 53 2406
26. Uttar Pradesh# 268492 25664 13519 307675
27. Uttarakhand# 116620 2320 2462 121402
28. West Bengal# 57813 12934 3871 74618
29. Andaman and Nicobar Islands 418 42 166 626
30. Chandigarh# 6573 2658 374 9605
31. Delhi# 32071 7223 3069 42363
32. Puducherry# 1305 369 86 1760
Total 2027559 185069 102865 2315493

Note: *Data from RSBs are provisional.
#Latest data received from RSBs.

@RSB Punjab has updated data after deleting dummy data.
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Statement Il
The details of the districts in which Sainik Welfare Boards Exist in the Country
1.  Andhra Pradesh Adilabad, Anantapur, Chittoor, East Godavari,@ Kakinada, Guntur, Hyderabad,
(23 ZSBs) Kadapa, Karimnagar, Khammam, Krishna,@ Vijayawada, Kurnool, Mahabubnagar,
Medak-Sangareddy, Nalgonda, SPS Nellore, Nizamabad, Prakasam-Ongole, Ranga
Reddy, Srikakulam, Visakhapatnam, Vizianagaram, Warangal and West Bengal,
Eluru
2. Arunachal Pradesh Nil
3. Assam (14 ZSBs) Cachar, Dibrugarh, Dhubri, Jorhat, Kamrup, Kokrajhar, Karbi Anglong, Lakhimpur,
Nagaon, Sonitpur, Barpeta, Goalpara, Darrang and Karimganj
4. Assam (14 ZSBs) Bhojpur, Bhagalpur, Chhapra, Darbhanga, Gaya, Motihari, Munger, Muzaffarpur
and Patna
5. Chhattisgarh (08 ZSBs) Bilaspur, Durg, Jagdalpur, Raipur, Rajnandgaon, Jashpur, Ambikapur and
Baikuntpur (Surguja)
6. Delhi Nil
7. Goa Nil
8. Gujarat (07 ZSBs) Ahmedabad, Kutch, Vadodara, Jamnagar, Surat, Rajkot and Sabarkantha
(Himatnagar)
9. Haryana (20 ZSBs) Ambala, Bhiwani, Faridabad, Fatehabad, Gurgaon, Hisar, Jhajjar, Jind, Kaithal,
Karnal, Kurukshetra, Narnaul, Palwal, Panchkula, Panipat, Rewari, Rohtak, Sirsa,
Sonepat and Yamuna Nagar
10. Himachal Pradesh Bilaspur, Chamba, Hamirpur, Kangra-Dharmashala, Kullu, Mandi, Shimla-Kinnaur,
(10 ZSBs) Sirmour at Nahan, Solan and Una
11.  Jammu and Kashmir Baramulla, Doda, Jammu, Kargil, Kathua, Leh, Poonch, Rajouri, Samba, Srinagar
(11 ZSBs) and Udhampur
12. Jharkhand (05 ZSBs) Chaibasa, Dumka, Hazaribagh, Ranchi and Gumla
13. Karnataka (13 ZSBs) Bangalore (Urban), Bangalore (Rural), Gulbarga, Bijapur, Bagalkot, Belgaum,
Dharwad, Uttar Kannada, Dakshina Kannada, Kodagu, Shimoga, Hassan and
Mysore
14. Kerala (14 ZSBs) Alappuzha, Ernakulam, Idukki, Kannur, Kasaragod, Kollam, Kottayam, Kozhikode,
Malappuram, Palakkad, Pathanamthitta, Thiruvananthapuram, Thrissur and Wayanad
15. Madhya Pradesh Betul, Bhind, Bhopal, Chhatarpur, Chindwara, Damoh, Gwalior, Kandwa, Indore,
(24 ZSBs) Guna, Hoshangabad, Jabalpur, Mandsaur, Morena, Narsinghpur, Ratlam, Rewa,
Satna, Sagar, Seoni, Shahdol, Sidhi, Tikamgarh and Ujjain
16. Maharashtra (30 ZSBs) Ahmednagar, Akola, Amaravati, Aurangabad, Bhandara, Gondia, Beed, Buldhana,

Chandrapur, Dhule, Jalgaon, Jalna, Kolhapur, Latur, Mumbai City, Mumbai Upnagar,
Nasik, Nagpur, Osmanabad, Pune, Parbhani, Raigarh, Ratnagiri, Satara, Sangli,
Solapur, Sindhudurg, Thane, Yawatmal, Wardha and Washim
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17.  Manipur (02 ZSBs) Imphal and Churachandpur

18. Meghalaya Nil

19. Mizoram (04 ZSBs) Aizawl, Lunglei, Kolasib and Champai

20. Nagaland (05 ZSBs) Dimapur, Kohima, Mokokchung, Wokha and Zunheboto

21. QOdisha (06 ZSBs) Cuttack, Balasore, Dhenkanal, Ganjam, Kalahandi and Sambalpur

22.  Punjab (20 ZSBs) Amritsar, Bathinda, Faridkot, Fatehgarh Sahib, Ferozepur, Gurdaspur, Hoshiarpur,
Jalandhar, Kapurthala, Ludhiana, Mansa, Moga, Mohali, Muktsar Sahib, Shahid
Bhagat Singh Nagar, Patiala, Ropar, Sangrur, Tarantaran and Barnala

23. Rajasthan (24 ZSBs) Ajmer, Alwar, Barmer, Bharatpur, Bikaner, Bhilwara, Churu, Chirawa, Deedwana,
Jajpur, Jaisalmer, Jhunjhunu, Jodhpur, Kota, Karauli, Nagaur, Neem Ka Thana
(Sikar), Pali, Behrod, Shergarh, Sikar, Sri Ganganagar, Tonk and Udaipur

24.  Sikkim (03 ZSBs) Gangtok, Namchi and Gyalshing

25.  Tamil Nadu (25 ZSBs) Chennai, Coimbatore, Cuddalore, Dindigul, Erode, Kancheepuram, Kannyakumari,
Krishnagiri, Madurai, Nagapattinam, Pudukottai, Ramanathapuram, Salem,
Sivagangai, Thanjavur, Nilgiris, Theni, Toothukudi, Tiruchirapalli, Thirunalveli,
Thiruvallur, Tiruvannamalai, Vellore, Villupuram and Virudhunagar

26. Tripura Nil

27. Uttarakhand (14 ZSBs) Almora, Bageshwar, Chamoli, Champavat, Dehradun, Hardwar, Lansdown (Pauri
Garhwal), Nainital (Haldwani), Pauri (Garhwal), Pithoragarh, Rudraprayag, Tehri
Garhwal, Udhamsingh Nagar and Uttarkashi

28. Uttar Pradesh (70 ZSBs) Agra, Aligarh, Allahabad, Ambedkar Nagar, Azamgarh, Bahraich, Balia, Balrampur,
Banda, Barabanki, Bareilly, Basti, Badaun, Bhadohi-Sant Ravidasnagar, Bijnore,
Bulandshahr, Chandauli, Chitrakoot, Deoria, Etah, Etawah, Faizabad, Farrukhabad-
Fatehgarh, Fatehpur, Firozabad, Gautambudh Nagar, Ghaziabad, Ghazipur, Gonda,
Gorakhpur, Hamirpur, Hardoi, Hatharas, Jalaun-Orai, Jaunpur, Jhansi, Jyotiba
Phulenagar, Kanpur Dehat, Kanpur Nagar, Kaushambi, Khiri, Kushinagar, Lucknow,
Maharaj Ganj, Mahoba, Mainpur, Mathura, Mau, Merrut, Mirzapur, Moradabad,
Muzaffarnagar, Pilibhit, Pratapgarh, Rampur, Raibareilly, Saharanpur, Shahjahanpur,
Siddarth Nagar, Sitapur, Sonbhadra, Sravasti, Sultanpur, Unnao, Varanasi,
Kanshiram Nagar, Sant Kabirdas, Bagpat, Auraiya and Lalitpur

29. West Bengal (12 ZSBs) Behrampore, Burdwan, Dakshin Dinajpur, Darjeeling, Howrah, Jalpaiguri, Kolkata,
Malda, Midnapore, Nadia, 24 Pargana and Alipore

30. A&N Islands (02 ZSBs) Port Blair, Campbell Bay (GNI)

31. Chandigarh Chandigarh

32.  Puducherry (UT) Puducherry (UT)
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[Translation]
Committee on Climate Change

2. SHRI HANSRAJ G. AHIR: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government has constituted a
committee to create a consolidated Action Plan at national
level regarding climate change;

(b) if so, the details thereof;

(c) whether the Government has taken any steps to
establish co-ordination among agencies functioning in
various sectors related to climate change in the country;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) and (b) Government has released the
National Action Plan on Climate Change (NAPCC) on
June 30, 2008. NAPCC comprises, inter alia, of eight
National Missions in specific areas of Solar Energy,
Enhanced Energy Efficiency, Sustainable Habitat, Water,
Sustaining the Himalayan Eco-system, Green India,
Sustainable Agriculture and Strategic knowledge for
Climate Change.

(c) and (d) Government has constituted an Executive
Committee on Climate Change in January, 2013, under
the chairmanship of Principal Secretary to Prime Minister
to assist the Prime Minister's Council on Climate Change
in evolving a coordinated response to issues relating to
climate change at the national level and to monitor the
implementation of the eight National Missions and other
initiatives under the NAPCC.

Construction of Mini Stadium

3. SHRI LAXMAN TUDU: Will the Minister of YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government has any proposal to
construct a mini stadium to promote sports in Mayurbhanj
district in Odisha;

(b) if so, the details thereof; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS AND MINISTER OF
STATE IN THE MINISTRY OF DEFENCE (SHRI JITENDRA
SINGH): (a) No, Madam.

(b) Does not arise.

(c) There is no provision under Urban Sports
Infrastructure Scheme (USIS) for construction of Mini
Stadium. Under this scheme, financial assistance is
provided to State Governments/Union Territories for
development of the following sports infrastructure:-

(i) Synthetic playing surface (for hockey, football and
athletics);

(i) Multipurpose indoor hall.
Shortage of Sports Instructors/Coaches

4. SHRIMATI KAMLA DEVI PATLE:
SHRI S.S. RAMASUBBU:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether there is a dearth of sports instructors/
coaches in Sports Authority of India (SAI) and sports
stadia set up in the country;

(b) if so, the details thereof and the reasons therefor;

(c) the action taken/proposed to be taken by the
Government in this regard;

(d) whether the SAI has any proposal to recruit and
hire a large number of coaches and supporting staff; and

(e) if so, the details thereof along with the time by
which the vacancies are likely to be filled up?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS AND MINISTER OF
STATE IN THE MINISTRY OF DEFENCE (SHRI JITENDRA
SINGH): (a) and (b) Yes, Madam. The shortage of coaches
in various disciplines has arisen mainly due to fact that
there was no recruitment of coaches in Sports Authority
of India (SAl) since 1993.
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(c) In order to cope with the shortage, coaches have
been engaged on contract basis and as on date, 135
such coaches in different disciplines are working in SAl.

(d) and (e) In order to address the shortage of
coaches in SAl, recruitment of regular coaches in phased
manner has been planned and accordingly, initially,
process for appointment of 200 coaches as per details
provided at enclosed Statement, in the disciplines of
Archery, Athletics, Badminton, Boxing, Cycling, Fencing,
Hockey, Gymnastics, Judo, Kayaking & Canoeing,
Rowing, Shooting, Swimming & Diving, Taekwondo,
Volleyball, Weightlifting, Wrestling and Wushu has already
been initiated. The coaches are being recruited keeping
in view the requirement projected by various units of SAI.
In response to advertisement for recruitment of coaches,
1697 applications have been received. The same have
been scrutinized and have been sent to the identified
Government Agency for selection through competitive
examination/field test and interview.

There are two category of candidates i.e. category
3(a) who are NIS diploma holders and category 3(b)
who have participated in Asian Games/World
Championship & have done Certificate Course. The written
exam for category 3(b) candidates was held on 19.5.2013
and the written exam for category 3(a) candidates was
held on 30.6.2013. Further, Olympians in the aforesaid
disciplines who have applied & found eligible for the
post of coach in SAI have been selected through interview
and accordingly, 27 Olympians have been sent the offer
of appointment. The whole process of selection should
be completed by September, 2013.

Statement

Details of recruitment of 200 regular coaches in SAl
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Sl. Sports No. of Posts

No. Discipline

1 2 3

1. Archery 18 (16-Male+02-Female)
2. Athletics 18 (16-Male+02-Female)
3. Badminton 08 (06-Male+02-Female)
4. Boxing 38 (28-Male+10-Female)

1 2 3
5. Cycling 05 (03-Male+02-Female)
6. Fencing 05-Male
7. Hockey 10 (08-Male+02-Female)
8. Gymnastic 05 (02-Male+03-Female)
9. Judo 14 (10-Male+04-Female)
10. Kayaking & 03 (02-Male+01-Female)
Canoeing
11. Rowing 02-Male
12. Shooting 07 (05-Male+02-Female)
13. Swimming & 05 (04-Male+01-Female)
Diving
14. Taekwondo 22 (18-Male+04-Female)
15. Volleyball 04-Male
16. Weightlifting 10 (09-Male+01-Female)
17. Wrestling 14 (12-Male+02-Female)
18. Wushu 12 (10-Male+02-Female)
Total 200 (160-Male+40-Female)
[English]

Performance in London Olympic Games

5. SHRI NAVEEN JINDAL: Will t